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our Constitution. Sir, in this regard, I would 
also mention that the paper on Indian 
language will not be compulsory for the 
candidates hailing from the North-Eastern 
States— Arunachal Pradesh, Manipur, ~ 
Megha-laya, Mizoram and Nagaland—and 
also for the candidates hailing from Sikkim. 

With these few words I commend this 
Report for acceptance by hon. Members. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Now, before I 
call upon Mr. Shahabuddin, Mr. Advani has 
one or two points to raise. 

RE.   FACILITIES  TO  RETIRING 
MEMBERS 

THE LEADER OF THE OPPOSITION 
(SHRI LAL K. ADVANI): Sir, just one point. 
I had raised it earlier, in relation to the retiring 
Members, with regard to their facilities of 
housing, railway passes and telephones. The 
other day the Chairman also commended the 
case. The Government had assured us that it 
would look into the matter and take a deci-
sion. Today is the last day. Therefore, it 
would be in the fitness "of things if the 
Government apprises the Members and the 
House as to what decision has been taken in 
this case. 

SHRI BHUPESH GUPTA (West Bengal): 
We fully support it; and so also, I am sure, the 
Members retiring from that side. It is a matter 
of the House as a whole. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Do you want to 
say anything? 

 

 

MOTION RE, THE TWENTY- 
EIGHTH REPORT OF THE UNION 
PUBLIC SERVICE COMMISSION 
FOR THE PERIOD FROM APRIL, 
1977 TO MARCH 31, 1978, ALONG 

WITH GOVERNMENT      MEMO- 
RANDUM—CONTD. 

THE VICE-CHAIRMAN (SHRI U. 
K. LAKSHMANA GOWDA): Shri 
Shahabuddin. Please      take     ten 
minutes. 

SHRI SYED SHAHABUDDIN (Bihar): 
May be a little more. I think my party has a 
little more time allotted. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Because your 
party has put up three speakers, it has to be 
restricted. 

SHRI SYED SHAHABUDDIN: Mr. Vice-
Chairman, Sir, the 28th Report of the Union 
Public Service Commission is now before the 
House, Thi3 relates to the year 1977-78. The 
Constitution does indeed lay down, as the 
hon.    Minister    informs    us, 
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"that  there  should  be  an  annual  report;  but  
the words  used      there in article 323  are:     
" The Report shall be made annually". I   am 
afraid that that particular aspect seems to have 
escaped  the  notice   of    the    hon'ble 
Minister.    We are  now  two  years— nearly  
two  years—late.    The  Report for  1978-79 
has not yet reached the House;      I  wonder    
whether it    has reached the  Government.    
And    the Report for 1979-80    is almost due; 
in fact,   it is due today.   This ig juit   a 
technical    point    that    I    thought    I would    
bring       to    the        attention of   the   
Government   and   the   hon. Chairman of the 
Commission so that the report of an institutioa 
which has such national importance does 
indeed reach the people of India in time. 

Mr.      Vice-Chairman,     Sir,    going 
througV the Report,    I have a feeling that the 
Union Public Service  Commission over the 
years, with the expansion   of   administration,   
has   assumed responsibilities some of which are 
not of a national character.    For example,    the 
load of    appointments to the Union  Territories    
which are virtually      State    level 
appointments and which, in fact, are being    
handled by the Union Public Service Com-
mission consume    now a far greater proportion 
of time than was perhaps envisaged in 1950.   
Therefore, one of the suggestions I have in mind 
is that in order to enable the   Union Public 
Service Commission to give their undivided 
attention to the national level appointments,    to   
the   Services,    the Government should 
constitute a separate Civil Service Commission 
on the model  of  a  State  Level  Commission 
for the Union Territories as a whole. Mr. Vice-
Chairman,    I also And from this Report—I do  
not know whether that practice  is still there that' 
even after the formation of the Staff Selection  
Commission, some of the lower level 
appointments, for example,     in the Assistant's 
Grade and the Stenographer's Grade continue to 
be made by the  Union  Public  Service  Com-
miaaion.     Unless      subsequently     a 

change has been made, I would plead with the 
Government and the Home Ministry that in 
consultation with the Union Public Service 
Commission work relating to the non-
gazetted staff of the Government of India 
should be consolidated in the hands of the 
Staff Selection Commission and that the 
Union Public Service Commission again 
should be divested of this  additional 
responsibility. 

Mr.  Vice-Chairman, here I find    a very 
detailed analysis of    the    IAS Examination  of   
1977.      That  examination, as you know,    Mr. 
Chairman, has been remained as the Civil Ser-
vice Examination.   There are a large number  of 
statistical tables here  i» Appendix VII if I may 
draw your attention.      But it  seems to  me    
that there is a certain degree of confusion and 
some amount of inadequency   in bringing about 
the relevant information which the nation would 
like to have.      For example,    there is some 
confusion about the basic educational 
qualification.      In fact,    I find there that tlie 
honours,    the post-graduate and the doctoral 
degrees have    been lumped together.      I do 
not see any reason to do that.    In fact,   the 
basic degree, whether it is a pass course or an 
honours course,    is at  par  with each other as 
far as the eligibility for appearing for the 
examination is concerned,    and that is 
something quite distinct from the post-graduate    
degrees whether at the Master's level or at the 
Doctorate's level.    So,    ia fact, a proper 
classification.      In order    to give  the  relevant  
information,  ought to be the graduate degree, 
the basic degree on one hand and a post-gra-
duate degree whether at the level of Masters or 
at the level    of Doctorate on the other.      Then,    
of course, we have a small group of candidates 
who hold technical degrees.   For example, some     
people      holding  the Medical Degrees  and  
some holding   technical degrees also appear for 
this examination.    I  suggest   that  the   
candidates should  bte   classified    basically    
into three parts,    those holding the basic 
degree,    those holding the    Masters 
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and doctoral qualification in humanities and 
sciences and others with technical 
qualifications. 

The other thing that I notice here brings me 
to a larger question, a national question. It ig 
said in the Report that a very large number cf 
candidates for the IAS Examination come 
from a few universities, which means that they 
also come from a limited part of India. I 
wonder whether this, in the long run, is not 
going to affect the national character of this 
service and of the other all-India Services. 
Therefore, the Government should look into 
the reasons why this is so. The information 
provided in Appendix VII of the Report does 
not give us clear and categorical information. 
For example, the ratio worked out between the 
number of candidates originating from a 
univer-sifcf and the number of successful 
candidates from that particular university, to 
my mind, is totally irrelevant. One has to go 
into the question why it is that a big university 
like the Calcutta Univeriity puts forward ony 
500 candidates and even a bigger university 
like the Bombay University does not put 
forward even that many candidates. I think a 
cor-relationship has to be built up between the 
total enroiement cf a university, the number of 
graduates produced every year by that univer-
sity and the number of such graduates out of 
that university who finally enter into a class I 
Service of the Government of India. If this 
correlation is made, we shall be able to judge 
whether or not the civil Services are equally 
attractive for all the people of India, for all the 
sections of the people of India and for all the 
regions of India and the reasons therefor. 

Obviously they have spent a lot of time and 
energy in preparing these appendices but 
some effort should be made to bring out this 
element. The information is readily available 
from the University Grants Commission. One   
can   easily  get  the   informstion 

on the total enroiement of the universities, and 
the total number of graduates produced in a 
particular year. 

Mr. Vice-Chairman, Sir, I would like to 
mention here that there are a number of all-
India Services which have been in the offing 
for a long time. I think it is time that the Gov-
ernment took a clear-cut decision and that a 
national consensus was built up to create more 
Services. I think, with the expansion of 
tlie"~public sector there is a need for having 
an Indian Industrial Management Service and 
there is a need also for having an Indian 
Technological Services. I think, perhaps, the 
Government have already been working on a 
Medical Service and a Judicial Service. We 
know that from year to year the matter has 
been taken up. I think it is time that the Gov-
ernment should exert itself and convince the 
States and the people of India that in order to 
develop national solidarity and bring about 
uniformity in administration, same of these 
netw Services are 3 P.M. urgently required. Mr. 
Vice-Chairman, I find from the Report, rather 
to my regret that the Public Service 
Commission has not been able to get candi-
dates, eligible candidates, from the Scheduled 
Castes and Scheduled Tribes to fill the 
reserved quota. I think it is disgraceful that 30 
years after independence we have not been 
able to do enough to bring up the educational 
level, to brin|f up the cultural level, to bring up 
the social and economic level of these 
depressed classes so that they can take full 
advantage of the reservation that the nation 
has made in their favour. 1 think, therefore, 
that merely a policy of reservation is not 
adequate. If the Government is really sincere 
that the Scheduled Castes and Scheduled Tri-
bes and all weaker sections should participate 
equally in the government service, something 
more needs to be done,    of  course,    without   
reducing 
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the minimum eligibility conditions, and 
without reducing the minimum qualifications 
that we require for these Services, because 
that is paramount in the interest of efficiency; 
the Government should try to pick up 
promising candidates right after the high 
school level and see to it that the drop-out 
level among the Scheduled Castes and 
Scheduled Tribes and other weaker sections is 
minimised and that each one of them does go 
through the universities in order that he is in a 
position to appear for the Central Services and 
take the examinations. Something more can be 
done. I need not go into details Sir, I think 
several States have introduced coaching 
classes. I think the Central Government and 
Home Ministry should induce other States 
also to organise such coaching institutes, 
especially for the candidates from the weaker 
sections and, if necessary, to subsidise them in 
this effort. 

Mi*.   Viqe-Chairtnan,    mention   has been 
made  by    the     hon.    Minister about the 
various aspects of the functioning of the 
UPSC.   I find that   a conference TUfas held 
of the Chairmen of the State Public Service 
Commissions in November, 1977   and     their 
joint  recommendations  are   there  on page  
138.    I  would have  liked  the hon. Minister 
to have told us precisely which of these     
recommendation made by the Chairmen    of 
the State Public. Service Commissions and    
the Chairman of the Union Public Service 
Commission have been found acceptable by 
the Government of India. I  personally  find  a  
lot  which make sense to me and I think that    
they need to be given full and sympathetic 
consideration.    For example,    on the 
question  of  composition,    I  think  it is 
necessary that apart from the   10-year      
Government    service  formula that the    hon,. 
Minister   referred   to, there should be  clear  
guidelines for the appointment of Members 
and for the appointment of the Chairman of the 
Public Service Commission at the State level 
and at the Union level. At the moment, I regret 
to say this, 

at least at the State level, appointments to the 
Public Service Commissions-have become 
politically motivated. I thank God, the Union 
Public Service Commission has not yet come 
to that point. But at least at the State level, the 
respect and the authority that the Public 
Service Commission commands depends very 
much upon the calibre of the members and 
their standing. I think that apart from seeing to 
it that all disciplines, in sciences and 
humanities and management are available at 
the level of the Public Service Commission, 
people should be of adequate calibre. 
Therefore, it is necessary that the Government 
should lay down specific guidelines which 
should be followed in future. 

Mr. Vice-Chairman,   there is     one specific  
clause of  the  Indian  Constitution which has 
been found    t»  be an  obstacle  in  the  working  
of    the Union Public Service Commission     I 
am" referring to Article 320(3)  (b) of the  
Constitution.    I personally know-that  this  
particular    sub-clause  has been used by the 
Gsvernment in depriving   the   Union     Public   
Service Commission of its legitimate and inbuilt 
responsibility for supervising all senior  
promotions  in  the senior services. In fact, they 
have been debarred in practice from taking a 
leading role in making these selections which are 
supposed to be on merit, on the ground  that  the 
Commission  is concerned only  if a  promotion is 
made from one service to another.    I have been 
in the Service, Mr. Vice-Chairman, and I know 
how few promotions are made from one service 
to another. I think the phrase    here is  "promo-
tions and transfers from  one service to  another".    
The  Government  have always read it as if the 
phrase "from one service to another"  also  
applied to  promotions    and  did not    merely 
apply    to  the   word    "transfers".     I think    
'promotions' have to be taken as    promotions 
only,    that is to say, within a cadre, within a 
Service. AU I    senior promotions from one 
grade to 
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another, even those handled and processed by 
the ftftieTional Ministry, should be supervised 
by the Union Public Service Commission in 
the interest of Justice and equity, in the 
interest of bringing about uniform standards. I 
hope that this aspect will receive the 
Government's attention. I would like them to 
ensure that at least in the case of these senior 
promotions there is consultation with the 
Union Public Service Commission in every 
single case without exception. Also a point 
was made by the Chairmen of the Public 
Service Commissions that the appellate 
jurisdiction with regard to promotions should 
be vested in the Commission as has been done, 
for example, in Great Britain. I fully 
sympathise with that suggestion. 

I find that over the years a large number of 
autonomous bodies have come up to recruit 
people independently of the Union Public 
Service Commission. For example, there is 
the Railway Service Commission, there is the 
Atomic Energy Establishment Board, there is 
the Agricultural Scientists Recruitment Board, 
and I understand there is a Board for selecting 
senior executives of the public sector. I do not 
mind the existence of these autonomous 
Boards. But I would like the Government to 
ensure that these Boards follow a uniform 
pattern and method of selection and they lay 
down standards in consultation with the Union 
Public Service Commission and that one 
Member of the Union Public Service 
Commission is invariably associated with 
each of these Selection Boards and Commis-
sions. 

Mr. Vice-Chairman, I would like to pay my 
tribute to the Union Public Service 
Commission under the chairmanship of Dr. 
Kidwai for having improved the method of 
selection and mode of recruitment, I believe 

a lot of modernisation and computerisation 
have gone there in order to eliminate, as far as 
possible, the subjective elements in selection. 

.Mr. Vice-Chairman, we know that 
the civil service, institutionally, is on 
the decline. It no longer commands 
the esteem of the people. In fact it 
does not attract the best products 
of our universities, the cream of our 
youth. I do not know whether it is 
a loss or gain. But the fact is that 
the civil service today has lost its 
attractiveness. We      know      that 

bureaucracy has almost become a word of 
abuse. I also know that those who abuse 
.bureaucracy need and want bureaucrats to 
carry out their instructions. Our civil service is 
fasit losing it* character, its rationale. Its 
prestige is almost at the lowest ebb(?) 
primarily because the public no longer looks 
upon it as an honest institution. Civil service 
was supposed to be distinguished by the factors 
of independence, anonymity and neutrality. 
Today we know that under the double impact—
the economic impact of inflation, and the 
political impact, that is, the impact of our 
political system—over the careers of the 
bureaucrats, the civil service has ceased to be 
neutral, has ceased to be independent and has 
ceased to be anonymous. This is why a young 
man, with idealism and sense of dedication to~ 
the country, who wants to give his best in the 
service of the country, fights shy of entering 
the civil service, when he looks at the various 
alternatives before him. He fights"fny of enter-
ing Government service because he knows that 
it is hotbed of politics and of corruption. Now, 
there are only two ways lft which its morale 
can be built up. One is to make it more 
attractive for the cream of our youth to be 
inducted into the civil service. One cannot 
over-emphasize the importance of good 
administration in a developing economy and 
for a long time to come we have to depend 
upon good administrators to carry out whatever 
we decide in this House. 
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Therefore, I plead that a political consensus 
should be built up to relieve as far as 
possible_the civil service from the pressures 
of politics in order to let them regain their 
sense of independence, their sense of justice 
and their sense of integrity. Let no 
commitment be demanded from them to any 
political ideology or to any political party or 
to the Government in power. Let them be free 
to dedicate themselves to the service of the 
people according to the provision of the 
Constitution of India. 

Secondly, though I do not, wish to plead for 
the civil service by asking the Government to 
raise their salary scales, the fact is that an 
honest civil servant cannot "make a decent 
living. An honest civil servant cannot: hope to 
give education to his children. An honest civil 
servant cannot hope to construct a house and 
to provide shelter for himself. An honest civil 
servant cannot hope to marry his daughters. 
Inflation has eroded his salary to one-tenth of 
the value. Are you deliberately giving him, by 
putting him in government service a licence 
for corruption, saying "Go ahead and exploit 
the people of India, go ahead and commit as 
much corruption as you like, or as much as 
you can get away with"? Mr. Vice-Chairman, 
therefore, it is necessary that the Government 
should fix the maxima and the minima. But 
between the maxima and the minima, let every 
salary be fully indexed to inflation so that at 
least whatever hope a young man enters with, 
is fulfilled and he can hope to retain that much 
of purchasing power throughout his career. 
These two points are absolutely essential if the 
services are to retain their honour and integ-
rity, their soul, if they are to serve the people 
of India. 

Mr. Vice-Chairman, Sir, with these words, 
I would commend that the Report be accepted 
with the request that the further Reports be 
placed before the House at the appropriate 

time and when due.   Thank you very much, 
Sir. 

SHRI N. K. P. SALVE (Maharashtra): Sir, 
the requirements of article 323 make this 
annual ritual of placing the UPSC Report on 
the Table of the House a necessity and it 
affords Parliament an opportunity to discuss 
the various facets of the working of the Union 
Public Service Commission which is 
otherwise immune, and very rightly so, to any 
public criticism. Sir, the Union Public Service 
Commission has its own stature, has its own 
position, and has its own protection under the 
Constitution, and very rightly so. Sir, it is a 
very important institution in our country 
which has been entrusted with an extremely 
delicate task. 

Sir, the learned speaker who spoke before 
me, the honourable Member, Shri 
Shahabuddin, with his knowledge of the 
institution, with his knowledge of the services 
as they are, made a very valuable 
(Contribution. Sir, he has a detailed 
knowledge of the working of the services and 
he has a deep knowledge of the working of 
the institution. But I am afraid, I do not have 
any such knowledge of the working of the 
Public Service Com-mision nor do I have any 
insight into the working of the bureaucracy as 
such. Therefore, I shall confine myself to 
making certain general comments that I have 
to make and, I am sure, Sir, certain comments 
are required to be made commensurate with 
commonsense. 

Sir, the composition of the Union Public 
Service Commission, as mentioned by the 
honourable Minister of State for Home 
Affairs, is such that people drawn from 
different disciplines and profession's, top men 
in different disciplines and different 
professions, men from weaker sections, 
belonging to the Scheduled Castes and the 
Scheduled Tribes and other men who have 
distinguished themselves in different 
disciplines are taken in and they constitute this 
august forum.    Sir,  a tribute      has 
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been paid to Mr. Kidwai, the Chairman, who 
has taken certain measures to modernise the 
procedures and methods of recruitment by the 
Union Public Service Commission. But, Sir, I 
have a very basic criticism against the 
institution itself. I am not blaming X, Y or Z 
and my basic criticism against this institution, 
Sir, is that this is an institution which seems to 
be living in an ivory tower absolutely and it is 
still conservative and is still adhering to such 
methods and means that it will never be able 
to take to revolutionary method of recruiting 
people. The honourable Member, Shri 
Shahabuddin, was absolutely right. 
Ultimately, there is a steep decline in the 
standards of the services which We are seeing 
today and even the people who are being 
drawn into the Government service are not the 
top brass that they used to be once upon a 
time and the reason for this which he 
mentioned is that there are better employment 
opportunities in the private sector which is 
nothing wrong. Private sector is also a 
national sector. Any sector, whether it is the 
private sector or the public sector, it is also 
working for augmenting the national product 
and for improving the lot of the nation as a 
whole. So, whether they are working in the 
private sector or the public sector or the 
Government, so far, so good and, on that 
score, I do not have any grievance at all- But, 
what is happening is, that from the method 
and the manner in which the examinations are 
conducted, it appears that it is for the benefit 
of a particular sector of the society only. It is 
only those boys, coming from a highly 
sophisticated society, educated society, who 
go to schools and colleges, who are trained to 
reading accounts in a particular manner, 
economics in a particular manner, physics in a 
particular manner, chemistry in a particular 
manner or biology in a particular manner; are 
able to do these examinations very well. It is 
only those people who are trained either in 
humanities or scien«re or commerce 

or in other disciplines in a particular manner, 
it is only those people who are capable of 
doing very well in the written tests. Go to the 
rural areas. Sir, for a long time I had the 
privilege of representing those areas where 
large sections of the community live in 
grinding poverty. There the Adivasis live. 
And many of them were brilliant boys. One 
Adivasi boy I took in my office as a peon—a 
brilliant boy. He was such a brilliant boy, 
whom I took in my office, that in three years' 
time, when I used to cite certain cases that 
young boy would remember—after three 
years' time. I would tell him about such and 
such case he would rememl»er that it was on 
such and such date and he would remember 
even the citation of the case. Such a briliant 
boy. But he will never have a chance of 
becoming a Secretary to the Government of 
India. Why? Because of our modes and 
methods of recruitment, because he can never 
expect to be an MA. in Economics or so. He 
can never study in the Modern School. He can 
never study in St. Stephen's College. My son 
can possibly do it. Mr. Shahbuddin's son can 
do it. Sons of most of us can do it. But tne 
rural Indians, the set of youngsters belonging 
to rural India, belonging to the poor sections, 
for whom we are lamenting here day in and 
day out— for them the UPSC has done 
nothing. And we do not expect them to do 
anything for the rest of our lives. We will go 
on lamenting for them, but nothing will be 
done. We will go on eulogizing them. But the 
existing methods of recruitment, the existing 
methods of examinations, leave much to be 
desired. We are talking of weighted 
representation for the Scheduled Castes. 
Nothing is more hypocritical than this. It is 
one way of statistics and charts being given 
about Scheduled Castes who passed on merits 
and then their quota being set off. If we are 
really serious about our business, if we are 
genuine about our concern about the 
Scheduled Castes and Scheduled Tribes and 
other boys, let us     understand     that the 
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weaker sections of our society cannot be in 
competition with other youngsters who come 
from higher echelons of the society, who have 
better facilities available to the/n, of 
education, oS schooling, of colleges and many 
other amenities available to them. 

Therefore,  Sir,  my  first  and foremost 
submission is two-fold, and that is about 
conducting the examinations. By computerising 
you are not going to change the basic system.   
Sir, the Public   Service   Commission   appears 
to be living in an ivory tower. They are not 
close  to  the  main  national stream.    How 
many youngsters  have they taken from  rural 
India?      Not one.   All  of  the      IAS officers,  
IFS officers, IPS officers    and    of Indian 
Accounts and Audit Service recruited from the 
urban areas.   Is it the prerogative of the urban 
areas? Also, Sir, from Jhe urban areas only 
those who are the sons of bureaucrats, who are 
the sons of the professionals, who are the sons 
of doctors, professors, belonging to  upper   
classes  of  the  society, are taken.   If  this  
thing  cannot  be removed then I will submit 
one thing. This only means that we are perpe-
tuating and permeating some sort of a vested 
interest in our services, and the  standards  will  
never  go  up.    I do not blame the younger 
generation. Because   of  the   rising  prices       
and because      of      inflationary  pressure, 
continuously,  there is  erosion in the 
purchasing power of the rupee. Today, for an 
IAS officer, with his meagre salary, it is 
impossible to make both ends meet.    And you 
vest in him so much of power, and it is no 
surprise, then, that he is tempted towards other 
avenues.   It is  no  use  blaming    the Public 
Service Commission; it is no use blaming our 
bureaurocracy    for    corruption.    It is for the 
Government to see that if there is this sort of 
declining  standard in the morality of our 
services, We are ourselves responsible for   this.    
And   when   you  vest       so much of authority 
in them that with a stroke of pen they can do 
and undo things, at least we need assure them 
security,   provide ;them   accommodation, 
provide them convenience, pro- 

vide a proper  education for       their children, 
and so on. 

Sir,   reverting  back  to  the  Public Service      
Commission,   thera  is  one suggestion  made  
by  Shri  Shahabuddin, which I completely 
endorse, this is  about the Indian Judicial 
Service. There is no other service which suffer-
ed so much as the Indian Judicial Service. Shri 
Shahabuddin said   that the Service should  have  
no commitment t0  Government.    Sir,   I     
completely disagree with him on this.   I say 
that they should be committed only to the 
Government. Even during the British days, the 
Bench, the ICS people—the Indians top-most,     
brilliant  people-sold away, bartered away, their 
conscience  they  were  loyal  to the Britishers.    
They      were      loyal to the Government.   If 
there is . . . 

SHRI SYED SHAHABUDDIN: l am only 
making a distinction between the State and 
Government. 

SHRI N. K. P. SALVE: It is a distinction, 
without difference, according to me. After all, 
we are wedded to creating a welfare State, 
and it is, therefore, essential that we g° ahead 
with the socio-economic programme. 
(Interruptions) 

SHRI K. K. MADHAVAN: That has a 
basic structure. The State itself is permanent. 
Governments go on changing... 
(.Interruptions) My friend Mr. Salve, failed to 
understand that. 

SHRI N. K. P. SALVE: I am overwhelmed 
by the profundity of my friend, Mr. 
Madhavan. Sir, what I was saying is this. If 
we are to create a welfare State, it is necessary 
for us to have a certain socio-economic 
philosophy. In our Constitution, we have 
given certain Directive Principles for a certain 
socio economic philosophy. Unless our entire 
bureaucracy is pledged and wedded to that 
socio-economic philosophy and if they are 
going to work against it, I do not know how 
we are ever going to implement any of our 
programmes. Therefore, most of our 
programmes failed. It is a very tragic 
commentary on our bureaucracy. They have 
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absolutely no commitment to a particular 
philosophy or programme. 1 have seen in my 
own constituency and in my own district that 
if we have a Collector who is interested in the 
welfare of the Adivasis and the Scheduled 
Castes and the Scheduled Tribes, the same 
Government schemes worked far more 
efficiently than at a time when we have a 
Collector who is not interested in the welfare 
of the people. This person-to-person diffe-
rentiation exists. We must institutionalise this 
sort of commitment. It does not matter who 
comes. But our certain basic socio-economic 
philosophy remains and they must be wedded 
t0 that. If they are not wedded to it, they must 
be weeded out. Sir, there has been an erosion 
in the Indian Judicial Service. There is such an 
amount of erosion that we are coming to an 
extremely lamentable situation today. Unless 
something is done and unless you rebuild the 
entire Indian Judicial Service, I have no doubt 
left in my mind that justice in this country 
which is already very expensive will become a 
purchasable commodity like sabzi bhazi in the 
market. It will be the most tragic thing. 

There are two or three suggestions which I 
want to make for the consideration of the 
Home Minister which he may pass on to the 
Union Public Service Commission.  Sir, most 
of the public sector undertakings are suffering 
a great deal because we have the bureaucrats      
and the     IAS    people sitting as their dadas 
who understand nothing of      technology      
and    who understand nothing of    the 
management   of  these  commercial  organisa-
tions.   Still  they  must   sit   over  the heads as 
supergods and demigods. This idea must be got 
rid of.   They    are sitting in ivory towers. I do 
not know when will they  get rid  of  this ICS 
mentality?   They are simple     Indian citizens 
and they must live as such. They do not 
become gods.    They are not something very 
superaltive.      A Secretary   thinks   that  he   
is    super- 

Prime Minister.    This sort  of mentality must 
go and sooner it goes the better it is.    They 
cannot live      in ivory towers. Therefore, what 
happens is that an IAS officer wants to control 
the Bhilai Steel Project although he may never 
have seen what a steel plan means and how 
steel is manufactured. Sir,  We should      have 
a completely different service.    It was referred 
to by Mr. Shahabuddin.   Let the Indian 
Industrial Service as such take charge of our     
public sector undertakings. They  should  be  
specialists in       trie managerial  skill.    They  
should      be the best people technologically. 
They should be      technocrats.    It      is this 
service  which  will  pull  our  public sector 
undertakings out of the morass in which they 
were today.   Over 1500 crores of rupees have 
been invested in the public sector.   This is not 
the occasion for me to refer to the reasons 
which have gone into this miserable 
performance   of   our      public   sector 
undertakings   as  a  result   of  vrhich there is a 
loss of 31 crore of rupees. The country cannot 
afford it.   At 10 per cent return, we should 
have had 150* crores of rupees for our 
exchequer Instead of that, there is a loss of 31 
crore of rupees.   But this is a different aspect 
not germaine to the debate just now.   All that I 
want to submit is that we      should take away    
the Indian Administrative officers who are 
thoroughly      incompetent, who      are 
thoroughly useless    and    who  are  a great  
burden   or   a  mill  around  the neck   of  these   
public   sector   undertakings and who act as 
dadas. Therefore,  although  we  are  already  
very late,   build  up  the  Indian  Industrial 
Service and straightway start recruit-ing and 
drawing top men.   For God's sake, do not be 
hypocritical about it. Remember  and      learn 
to  pay  well. Unless you pay well and unless 
they are completely satisfied, nothing villi 
come  out  of  it.   In   this  tcnaeeU&n, there  
is  one TRfVc  suggestion   a-id  1 have done.   
Do you think pi recruit ma  Chartered   
Accounts,   our   people who are well trained in 
the realm ot accountancy,  in the realm of 
costing and   in the  taxation field?  You    can 
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invite them for viva and entitle them to the 
Indian Audit and Accounts Service as such. 
With these words, Sir, I am grateful to you for 
giving me this opportunity and thank you, 
very much. 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): Mr. Vice-
Chairman, Sir, we are discussing Uie current 
report of the UPSC, and much has been said 
about the systeir of examination. Sir, may 1 
tell Mr. Salve and Mr. Shahabuddin tiiat there 
is the Kothari Committee Report suggesting 
all the reforms in the recruitment and also a 
unified examination system and which was 
lying with the Government for the laot four 
years? And the Central Government has yet to 
respond. They w«nt.*d to elicit public 
opinion on that, and the response was good. 
But the Government did not respond to it as 
yet. And we do not know the fate of i&e 
recommendations of the Kothaii Committee. 

Sir, Mr. Shahabuddin and Mr. Salve were 
very much right when they said that we must 
involTe the rural students, the rural 
population in the process of examination. 
How is it possible unless the Government 
give* enough attention to the problem* in the 
rural area*? There are bright students, very 
good student* who are doing very well in 
their examination. But the outward expression 
i* lacking when they come for the interview. 
If there is a system of picking up children 
from the 10th or 11th or 12th class and then 
putting them under some refresher course 
somewhere in a central place for the children 
coming from the rural areas, that will giv« 
them a proper opportunity in knowing the 
world outside, in knowing the urban areas. 
And, Sir, their aptitude can also be tested *t 
that time. 

Sir, what I am interested mainly in is that 
the age limit that has been prescribed in all 
the recruitment rule* must be and should be 
relaxed because it is no fault of a particular 
candidate trrat" he does not get an opportunity 
to get some sort of employment, and 

it is no fault of his that he should be debarred 
from appearing in any of the examinations. 
Sir, this problem of unemployment is so acute 
that we cannot solve it. The upper age limit 
must be relaxed if they can prove that off and 
on they have been trying for a job but they 
could not succeed. 

Then, Sir, there is the question of examination 
fees. Imagine, Sir, a family having six or 
eignt members, and an unemployed youth in 
the family applying with proper fees every 
now and then. This sending out of 
applications with proper fees becorftes a very 
heavy burden on the family budget. 
Sometimes, for sending an application with 
photographs and all the photostat copies, the 
expenditure runs to about Rs 'GO per appli-on 
which a poor family can ill-arford. So, Sir, 
my first demand is that the Government 
should recommend for the relaxation of the 
upper age limit. The second demand is that 
tbte Government should recommend to the 
Public Service Commission that while 
framing the rules, there should be a reduction 
of fees prescribed for any post. 

Sir, the third point which I want to make is 
this. Sir, the Public Sarvice Commission is 
always constituted with brilliant people 
available in the land. We have a Chairman 
who is known for his impartiality and his 
brilliance. Sir, the Report that we are 
discussing today is not of the current year but 
of 19 77-7a. If you go through it, Sir, you will 
find in it that the cases which started as early 
as 1972 or 1973 reached the final stage only 
in 1977-78. In some case an officer was 
recruited & W12 without a ly reference to the 
Public Service Commission, without having 
anything to do with the framing of the rules of 
that post. It was done on a purely ad hoc basis. 
Since 1972 onwards, the incumbent has been 
continuing in that post on an ad hoc basis 
whereas xhe other officers- working in the 
same Department      are      being      debarred 
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from competing for that post because there is 
no departmental promotion committee, no 
rules are framed and 110 approval of the 
Public Service Commission is taken. And. 
everything is ©n an ad hoc basis. Sir, I have 
very little time at my disposal and I am not 
quoting any individual cases. This sort of thing 
is going on. They are working on an ad hoc 
basis. Take, for example, the DESU, Delhi 
Electric Supply Undertaking, here 15 officers 
were recruited on an ad hoc basis. One of 
them was a Deputy Cnief Engineer. He was 
promoted again on an ad hoc basis. Neither his 
previous post has been approved by tbe Public 
Service commission nor have the rules for that 
post been approved or framed at all and again 
he had been promoted and without reference 
to the Public Service Commission he is still 
continuing in his promoted post. It is very 
unfair to other officers. It is very unfair to 
unemployed youths who could not compete 
for that post and it shows that the Government 
has somebody there who is on their good 
books and they continue since 1972 onwards 
purely on an ad hoc basic. Then there are 
cases where Public Service Commission was 
referred to without having rules framed 
because they have appointed some people 
whom they want thfc PuElic Service 
Commission to approve. Public Service 
Commission,- can do it for a month or so, for a 
limited period or till such time that the rules 
are not framed^ It is not in the interests of 
particular officers to frame these rules because 
they do not want to be denied these privileges 
• of adhocism. So for an indefinite period they 
are continuing on an ad hoc basis. 

There are Sases where Public 
Service Commission recommendations 
for disciplinary nctlon or for penal 
measures have been flouted by the 
Government. I will give you only one 
instance of Nagaland Director for 
Industries. He       was     implicate 
and the language that the Public Service 
Commission used was that he is not only 
guilty of misconduct but 

even his integrity is in question and they 
recommended some sort of penal measures. 
The Government flouted all these 
recommendations and when all the future 
increments were recommended to be stopped, 
the said officer is going ahead with his in-
crements and promotions. 

Sir, there things have a demoralising effect 
on the cadre. We want our cadres to be good, 
to be honest and to be committed to the 
people. What do we pay to them? Mr. Salve 
was telling about our judicial officers. You 
cannot get a competent judicial officer today 
because as a private practitioner in a law court 
he will earn much more than what the Gov-
ernment will pay him. Soi what is the result? 
The result is that IAS, IPS and IRS men that 
we are getting are only second and third grade 
merited persons. Suppose you increase the 
salaryi and reduce their number and adopt 
some such yard tick of workers the result will 
be that you will be getting competent people. 
On better terms you will get better people. 
Otherwise, there is no solution for this thing. 

I would like to say only one more thing and 
then I finish. Let the Government have at least 
some respect for the recommendations of the 
Public Service Commission. What they are 
doing now is nothing but flouting the 
recommendations of the Public Service 
Commission. They may write any report that 
they like but this Government will carry on its 
activities in the sweetest will that it wants to 
carry on in its own way. 

DR. SARUP SINGH (Haryana): Sir, I am 
sorry that Mr. Salve is not here. 
Unfortunately, not only Mr. Salve is not here 
but many others stay away when UPSC comes 
to be discussed. Whenever there is a political 
question under discussion the House is full. 
People forget that UPSC is an extremely 
important organisation and it affects our life 
in ways i* which   sometimes  probably      
politics 
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does not. But, then, what can we do? When 
the report of the UGC comes to Jbe discussed, 
again the House is empty. Mr. Salve raised 
one question; it has been raised again and 
again. This question was raised by the then 
Prime Minister, Mrs. Indira Gandhi in 1977—
who is now the Prime Minister—when she 
addressed the meeting of the Chairman of the 
various Public Service Commissions in the 
country. In those days I was a member of the 
UPSC, and I was one of the very active 
members of that organisation. She also made 
an appeal that something should be done 
about the people who come from rural areas. 
She specifically mentioned the first 
generatonists. The first generationists is a 
more concrete more specific description of the 
downtrodden. Sometimes, the UPSC prepares 
a list of people who have come from rural 
areas. That list is wholly fictitious because the 
young men write as their address, the names 
of the villages but actually they do not come 
from villages. I come from a village but my 
son does not come from a village. He gets his 
education in Delhi he gets all the advantages 
of the city life and he can go to a good school; 
he can go to a good college. Tomorrow, if he 
writes in his admission form that he comes 
from a village, he does not really become a 
rural boy When I say the first generationists 
that means a boy whose parents are illiterate. 
He is the first child in the family who has 
gone to a school. The University Grants 
Commission also thought of providing some 
special facilities or these first generationists. 
But I am sorry to say that nothing has 
happened. 

Now, Sir, Mrs Mukhopadhyay was 
saying—and again she was right— ultimately 
it is the imbalance in our educational system 
which is reflected at the level of the UPSC's 
selections. This imbalance is a larger question 
and the UPSC, I am sorry to say, cannot 
handle it. But then, who is bothered about our 
educational system? As I have said when the     
Bills 

on Universities come here to be discussed, 
again the House becomes empty. We then are 
a remarkable House. Our interests in 
education is minimal; our interest in the 
appointments to the all-India services is 
minimal but our interest in quarreling is the 
maximum. How, this is a dangerous kind of 
situation for both education and for 
administrative ser-yices. I am sorry, Mr. Salve 
is not here because I do know, as a intelligent 
man he knows the distinction between a State 
and a Government. He said this is a distinction 
without a difference. That is not true, Mr. 
Vice-Chairman. Every Government official is 
committed to the Government which is in 
power. Yes, the commitment has to be there as 
he has to follow their policies. At thq same 
time it is the function of the (bureaucrat to 
remind the Minister—Mr. Keiri, may I request 
you to give me your attention? I am speaking 
in the House. It is the first time I am speaking 
during this session. I rarely speak but senior 
people like you Mr. Kesri, who are 
responsible for the destiny of this country, 
have no time to listen to these things. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA-RAM KESRI): I am 
listening with attention. 

DR. SARUP SINGH: This is where I aim 
complaining, Mr. Vice-Chairman, because all 
of us quarrel about all sorts of trivial 
questions, sometimes non-trivial things. This 
is a non-trivial thing, a very basic thing but 
our interest, as you see, is totally negligible. 

Mr. Salve asked the question: What can we 
do about getting these rural people and people 
from down-trodden areas? I say nothing. The 
UPSC as it is constituted today, cannot help. 
What do you want it to do? You have laid 
down the rules for it. They have 
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been trying to function as well with 
in those rules. One thing I can say 
about UPSC—I was a member for 
three years—and that is that their 
integrity is absolutely outstanding. 
I know that, I know they mean well. 
But what can they do? Our system, 
the way it works, in any case works, 
for those who are rich for those who 
are affluent who go to schools 
and go to colleges where English 
dominates. The Minister has men 
tioned something which is very 
very interesting. He has men 
tioned some changes which took 
place in 1979. This was one extreme 
ly good change. For the first time, 
English will not be too dominating a 
language, as far as written papers 
are concerned, because, there, the 
level of English that you demand is 
only higher-secondary. You also 
insist upon the child knowing at least 
one Indian language. This was a 
good decision. But then, how many- 
universities in India have accepted 
the regional languages and Hindi as 
the medium of instruction? How many 
of the good institutions in the country 
have accepted any of the Indian 
language as a language of communi 
cation? No English is still 
the dominant language. And 
because English is the dominant 
language, take it from me, if your 
accent is not good, if you are not 
articulate in English if your fluency 
is not good, no question of your 
getting into any of the all-India ser 
vices. You may do what you like. In 
the U.P.S.C, put anybody you like. 
What can he do? A boy comes. He is 
asked a question and he gives a reply. 
An excellent language. He goes. The 
other boy comes. He is asked the 
question. He starts fumbling because 
he lacks the confidence. Sir, confi 
dence comes from success. This boy has 
not known success and his parents 
have not known success. With some 
struggle the boy has reached the col 
lege. In the meantime, his parents have 
either mortgaged the land or mortga 
ged something else. He cannot put 
pn good clothes.     He is      perturbed 

How shall I go in; how shall I walk 
in? He is trained by these follows 
in New Dehi who make money out 
of them, these coaching institutes. 
They say 'walk in and say' good morn 
ing, Sir'. The boy comes shaking and 
trembling and you know he forgets 
to say 'good morning'. What does 
he say? He says 'good bye. It be 
comes a 'good bye'. This is the tragic 
situation. But is anybody bothered? 
All these patriot around me, the 
people around me, shout in the name 
of patriotism. Mr. Bhupesh Gupta 
said along with the retirement of Mr. 
Mukherjee, the ICS spirit will go. It 
will not go. It will stay. It wil stay 
unless you bring about some perma 
nent changes in your social structure 
or whatever you like. How can it 
go? What culture, may I know, has 
the IAS inherited? It has inherit 
ed the ICiS culture. In fact, instead 
of saying the last ICS man has gone, 
you should have said the last ICS 
man has retired and he has perform 
ed his duties as well as he could. I 
say, he has performed his services as 
well as he could. What else did you 
expect him to do? He was trained 
in a certain way. We are training 
today the IAS in exactly the same 
way. What do you do in Musso- 
orie, may I know? Sir, when I went 
to England to get ph. D in English 
literature I did not know how to eat 
in the Western way. Hence, I asked a 
colleague of mine "How do you use 
the knife and fork? He taught me 
this in half a minute. You do not have 
to learn it. You do not have to 
waste one full year on these people 
in Mussoorie to teach them all kinds 
of things like how to live, what 
should be the living style and so on. 
What kind of living style do they 
need? Yet, this is happening here 
and the Minister cannot do a thing 
about it. We are only talking and 
talking, saying that we should change 
this, that and so on. I am sure, I 
am more synical than I should be. 
But I would like to ask this. Dr. 
Kothari's recommendations    were 
mentioned by Mrs Mukherjee. One of the 
things which they said was that. 
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the Mussoorie institute should be reorganised. 
The Government of India $ays this cannot ibe 
done. It is there you train them. In the 
universities, you train them. We train them 
also as Sahebs and after they have been trained 
as Sahebs, they come to you and you make 
them Badasahebs. It you say this ICS culture 
and this IAS culture should go it would not go. 
Mr. Shahabuddin is right that if you want them 
to continue as Sahebs and Badasahebs^ pay 
them more. Otherwise, their , Sahebness is in 
danger. Their integrity is in danger, because 
Sahebness also included integrity at one time. 
Their sense of honour, their sense of duty and 
their sense of dedications, all these meant, the 
man knew his job and did it well. Whatever 
Government comes, he would not bother; he 
would give the right advice. Their 
independence and their integrity are all 
important. But now that is crumbling and there 
is demoralisation in the Indian Services in 
spite of the fact that they are the upper classes, 
they are the affluent classes, they get the best 
education that your modern system gives 
them. And then wa say what about poorer 
sections, down-trodden sections. In the case of 
the Scheduled Castes, because there is 
reservation, you might be able to keep up the 
percentage somehow because you say, lower 
the standards, relax the conditions and all that. 
Say what you like, but excepting these 15 
percent or 20 per cent what about the rest? 
And amongst these 20 per cent boys whom 
you take, let me assure you, all of them also 
become badasahebs. Do you think they bother 
about the ordinary people? They hate poverty 
as bitterly as anyone else does. In fact, all that 
we teach our IAS boys and girls is, hate pover-
ty, get away from it, leave the world behind 
from which you came, deny your parents, deny 
your ancestors, deny your culture, enter into a 
new world which is a wonderful world, in 
which you live as you live in London, 
New York and so and so forth.    Shri 
Shahabuddin has  gone     through that 

world.    I have seen it from outside. What can 
the UPSC do? 

One word, Mr. Vice-Chairman, and I will 
have done. Unfortunately, I was carried away 
by this thing by which I should not have been 
carried away because two comments I would 
like to make on the functioning of the UPSC 
and I hope the Minister will take my remarks 
in the spirit in which they are being offered. 

Firstly, the UPSC is over-wbrked at 
present. You know the presnt number of 
members is only nine including the Chairman. 
Nine is not enough and frankly, the 
Government of India should examine the 
work and find out whether nine members are 
enough. As it is. almost every day, I presume, 
they are getting people from outside to preside 
over the Selection Boards because it cannot be 
done otherwise. Outside people are being 
brought. Therefore, first of all, you examine 
whether nine members are enough, or there is 
need to increase the number and then decide 
the number you may like to have. 

Secondly, Mr. Vice-Chairman, since we are 
talking of salaries, may I tell you that the 
salaries of the UPSC members are also rather 
low? They were Rs. 3000 to begin with. Long 
long ago they were Rs. 3500 or a* times even 
Rs. 4000. In 1963 or so— I do not know the 
exact date—a decision was taken by the 
Government of India that everybody's salary 
should be reduced to Rs. 3000. So, it came to 
Rs. 3000- In 1965 the Government of India 
took a decision that those who were taking Rs. 
3000 should get Rs. 3500; everybody should 
get Rs. 3500 except the UPSC member. 
Somebody forgot the UPSC people, partly 
because the UPSC people cannot speak. They 
are supposed to behave like virgins in a crowd 
of disreputable people. They keep quiet. So, 
they did not speak. They made 
""representations, but nobody bothered. When 
I was a member I remember they had raised 
the salary to Rs. 3250. It was also mentioned 
that they will be given the «same service 
conditions 



135                      Re. 28th Report of       [ RAJYA SABHA ] the   U.P.S.C. 136 

[Shri Sitaram Kesri] as are being given to 
the High Court Judges, but because the Law 
Minister was a powerful man, every man of 
the judicial service, in this or that capacity, got 
all kinds of pensions and salaries, but the 
UPSC was told by one of the Joint Secretary 
or Under Secretaries in a letter: your appoint-
ment itself is an honour to you, so why do you 
demand higher salaries. Most of you are 
useless, retired persons, you should be grateful 
that you have been appointed. I do not say that 
this was the language, but that is what was 
meant by that. On that day I decided that I 
should get out of it. You cannot retain good 
people in the UPSC unless you treat them 
well. And let me tell you the strength of the 
UPSC. UPSC is only as good as its numbers 
and when the quality of these members starts 
declining, as I am afraid it will start doing 
soon, then one good organisation will have 
been destroyed. The State Commissions have 
already been destroyed. 

SHRI SYED SHAHABUDDIN: One more 
good organisation. 

DR. SARUP SINGH; All right, you add 
one more. Mr. Vice-Chairman, the State 
Commissions have already been destroyed, 
having become politically infested with all 
kinds of corruption in every State. UPSC is 
still autonomous. People have not inter-ferred 
with it all these years. (Interruptions) 

SHRI SHYAM LAL YADAV: This is not 
fair. This remark is vary general. 

(Interruptions) 

DR. SARUP SINGH: This question is not 
being raised by me. This question was raised 
by the Chairman of the State Public Service 
Commissions in the meeting which was 
addressed by the Prime Minister of India, 
Mrs. Indira Gandhi, in 1977. They said that 
they were being pressurised and one  of the 
requests. • therefore,  was 

that some kind of a syatem should be evolved 
where the relationship between the Union 
Public Service Commission and the State 
Public Service Commissions should be 
analogous to the relationship between the 
Supreme Court and the High Courts so that 
some kind of independence could be 
introduced in the appointment of Members 
and so on and so forth. Luckily for me, I have 
no experience of any State Public Service 
Commission because, fortunately, though I 
was born in a State, I have lived all my life in 
Delhi. And Delhi is, whether you like it or not, 
an ivory tower. 

Since I have mentioned the salaries and so 
on—and I have mentioned about pension, I 
believe—the last thing, Mr. Minister, I would 
like to say is what Shri Shahabuddin has said 
about promotions. You will be, in. a sense, 
solving their problem if you consult them not 
only in the matter of promotion but also when 
you form other autonomous boards for the 
public sector undertakings and so on and so 
forth. Utilise the Union Public Service 
Commission. UPSC still has a good name. It 
has credibility. When almost everything else 
seems to have lost credibility, here is an 
organisation which has credibility. Take ad-
vantage of that and utilise it in whatever way 
you can. 

If I have said anything that may have hurt 
anybody, it was not my intention. I mean well. 
My speech is normally non-political, as you 
must have noticed. Even today it is non-
political. But Mr. Vice-Chairman, one of 
these days let the Minister think over this and 
find an answer to this. First of all, why should 
they take two years to present the report? Not 
only this Government but the previous 
Government also took two years to consider a 
report of the UPSC. I presume the report of 
the University Grants Commission has not 
been considered yet. That will take probably 
three years. Important organisations  that  this  
country     has 
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fcuilt for its upliftment are being neglected, 
which is an unfortunate thing.    Thank  you  
very  much. 

SHRi P. VENKATASUBBAIAH: May I 
reply to the hon. Member on 
this? 

SHRI SUNDER SINGH BHANDARI 
(Uttar Prade«h): Let him reply at the end. 

SHRI P. VENKATASUBBAIAH: About 
the late submission of the report 
(Interruptions) I am not intervening. 

DR. SARUP SINGH; It is not his fault.    I 
know. 

SHRI P. VENKATASUBBAIAH: It is not 
the fault of the Government.   That is what I 
want to say. 

SHRI K. K. MADHAVAN: Sir, this  is  a  
bad precedent. 

DR. SARUP SINGH: That is why I 
mentioned the previous Government 
also. 

SHRI P, VENKATASUBBAIAH: I am not 
finding fault with the previous Government 
also. I am only mentioning . . . (Interruptions) 
Please hear me. I am not blaming any  
Government. 

SHRI K. K. MADHAVAN; If the Minister 
starts replying to every Member, it will be a 
bad precedent. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Madhavan, 
why are you so touchy about it? 

SHRI P VENKATASUBBAIAH: I am 
only mentioning that the moment it was 
received from the UPSC, it was placed on the 
Table of the House. I am only mentioning 
about it. I am not blaming the previous 
Government at all. I am giving you the dates 
when the typed copy had been received from 
the UPSC, when the printed copy was 
received. I am 

only trying to give the dates. I am not 
apportioning blame on any Government. Why 
don't you. hear me? Why do you jump to 
conclusions? 

SHRI JAGJIT SINGH ANAND (Punjab): 
Mr. Vice-Chairman, Sir, having had nothing 
to do with the services from the very 
beginning of my life, I thought what I am 
going ta say will be very harsh and out of 
tune. I am very thankful to my predecessor, 
my esteemed colleague, Dr. Sarup Singh, that 
he has made the same points in his own 
brilliant manner which I wanted to make in 
my own poor way. 

Sir. when I think of the services— of the 
ICS that was and the IAS that is—I am 
reminded of the cruel days partition. Sir, when 
the country got its freedom, we the Punjabis 
were in the wake of partition, suffering from 
murders, uprooting and rapes on a very large 
scale. It was a holocaust. During those days I 
was in Amritsar, a refugee from Lahore. 
Before my eyes one of the great heroes of the 
national movement, the hero of Jalli-anwallah 
Bagh, Dr. Saifuddin Kich-lew, had to be 
removed from Amritsar under military escort 
to Delhi on the intervention of Pt. Jawaharlal 
Nehru so that he could survive that holocaust 
sc that in his own city he could be stopped 
from being stabbed by those who knew 
nothing about the freedom movement. And at 
the time when Dr. Kishlew, the lion of the 
Punjab, the hero of Jallianwalla Bagh had to 
leave his own city for Delhi, under such 
circumstances there was a man who was 
appointed the Deputy Commissioner of 
Amritsar. That gentleman—I would not name 
him— belonged to the community I belong to 
by culture-. He had come up from, a small 
past because when the Shahid-ganj agitation 
was on under the British ne could be quite 
brutal to the Sikhs. He earned Sardar 
Bahadurship. That Sardar Bahadur was the 
first person who came to occupy the Dep&Si* 
Commissionership    of Amritsar    and 
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who reaped »H the fruits of the freedom 
struggle, who reached the highest place, anu 
who on retirement was for a long time on the 
Public Service Commission of the Punjab 
State. Why I say this is because this reveals in 
a flash what is wrong with our services and 
our system. Unfortunately, ultimately this 
freedom was bargained for. Against the 
express wishes of tho Fa1 litr of the Nation the 
bargain was struck and the country was par-
titioned. And how we suffered then we knew 
Sir, it was not only that when the country was 
partitioned it was a deal that protected the 
rights of the ICS those who wanted to remain 
in India and those who wanted to fo back to 
England. Sir, the last of them has ictired only 
today. 

After, the ICS we have the IAS. Thera was 
difference only in nomenclature. The ICS 
were Indian Civil Servants while what we 
have got now t;re Indian Administrative ser-
vants. The outlook, the make-up, the entire 
process of thinking also, the classes from 
which these people wer-'j ri^rvj+ed and the 
types of jobs they continue to be the same. Sir, 
the other day I said here that even in the Police 
Training College at Phillaur, today after 33 
years the policemen are taught the same ex-
ercises that the British taught at the tim; of 
JaViawalla Bagh—how to deal with crowds, 
how to beat them and how to fire on them. 
This is the entire steel frame of the IAS. They 
ar^ the exact replica of what the British had 
planted here. That steel structure wanted to 
enslave us and to govern vus. 

Sir, now lots of changes have taken plac in 
the educational system. They were sil very 
high institutions of learning earlier. Now there 
are mors colleges today than there were 
school.; in the Britiih times in those days Now 
who are those people who enter the services 
under discussion? Who are these people? 
They, are the product of public   schools.  The 
same 

people value the public schools very much 
now even. We had the poor Badal with an 
outmoded outlook who wanted a public school 
in every village saying that if the city can have 
it why not the landlords of the villages for 
their children? There is the same caste 
division. I am not talking of the Scheduled 
Castes and the Scheduled Tribes. I am talking 
0f the caste division arising from the mental 
aris-tociacy and due to the upbreeding in thes~ 
public schools. I am glad to learn tiiat 
Mussorie school was being mention?d for the 
education of these people by Dr. Sarup Singh 
just now. If suoh is the training, if such is the 
backgiound, if such is the make up, naturally, 
such would be the product. Here 'v/e are. We 
have adopted a Constitution, we wrote a 
Preamble, we put certain Directive Principles. 
We then made our Preamble a little move 
specific: we began talking of democracy ar.d 
secularism and even socialism. But these 
people who are running the administration, 
have they anything to do with a democratic 
outlook? Do they at all know about secularism 
in all _ its deep meaning^ or what it stands 
for? Have they any progressive orientation or 
outlook? How are they supposed to deliver 
goods for the country when they are cast in the 
same mould which the British had moulded in 
order to run this country for their own narrow 
interests? 

4 P. M.  
Sir, while I am at it, I just examined some 

new measures that are being taken by the 
UPSC. It- order to improve the mar-kin^ 
system, import a computer from ths British 
Council. For some other purpose, to look into 
the large number of people who are coming, 
how to prune them and screen them, ask for 
the British Council's advice. You see, our 
vision is so limited that we started with the 
British and we are ending with the British. We 
cannot even go beyond the British and we 
model ourselves, in everything, on the British    
and requirements  of    a 
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developing country which has chosen a ap^ific 
path, which went on to planning, which went 
on to founding public sector institutions have 
thrown up so many new varieties of jobs, so 
much to handle in a different way. But all this 
is by passed with the result that now we have 
people who hava no commitment. Until and 
unless we have people who administer with 
commitment, we will never be able to take the 
country forward in any aspect. If a person is 
basically pro -monopoly, how will he enforce 
any anti-monopoly law? If a person is ^ scion 
of a landlord family and treats the vest of the 
family as chattel, how do you expect him to 
implement land reforms? I can go on and on. 
If a person is totally segregated from his own 
people, if his own people for him,        

how will that bade sah.eb do any good for the 
country? Therefore Sir, I am saying that this is 
one aspect of the problem and if this aspect of 
the problem has to be tackled, then a new 
syllabus has to be worked out, a new 
orientation has to be given, new courses have 
to be chalked out on which tc bring up people 
and an absolutely new type of examination 
has to be conducted. 

If we had come to our freedom in a 
different wsy, all those people who 
struggled for the freedom of the 
country or the man who took the 
flag at JaZknwallabagh and faced 
the firing would have been not only 
a Deputy Ccmmissioner but the Head 
of the Punjab State and other men, 
lesser fry, who marched behind him 
with slogans would have been given 
position of authority in running the 
administration. But, unfortunately 
this was °ur lot. We inherited 
a ]ot of other bad things. Some 
of       them we     got     rid       of, 
somehow or other, too too slowly, gradually, 
but this thing continues to be with us.    
Therefore, Sir, the first 

point that x am making is that if we mean 
good by our country, we have to forge certain 
weapons that will ensure that persons who 
have a democratic culture—I am talking of a 
culture—persons who have a broad, 
progressive, social outlook, persons who 
imbibe secularism within every fibre of their 
system, persons who have actually 
experienced what backwardness is—both 
social and economic—if those persons are 
brought up to administer this country, then 
alone this country can cope with the myriad 
problem that are there. Otherwise this country 
will sink under the impact of its own 
problems. Unemployment is only a part of it. 

Then, Sir, actually what I find is that there 
were certain good aspects of that steel frame, 
which steel frame, was built in isolation from 
our people. For example, the British ICS were 
very unapproachable. In my very younger 
days, in the early thirties, I used to find that 
with the Deputy Commissioner of my district, 
Amritsar, nobody except one individual could 
claim to have any social say. Now, everythird 

person, 
That thing started just after the Partition. 
Among the people standing in a queue wanting 
rehabilitation chits for houses, i found in 
Jullundur, at least 30 of them in a queue of 100,    
were somehow pointing out that the Deputy-
Commissioner in this way or that way was    
related  to  them.,  and  so    they  • would get 
advantage over others. But that  was only    
because  of relations. The     corruption  that  
seeped   in  the political system, the     
degradation to which  we   have   gone,   the   
way   the political parties have come to power 
and  tried  to  manipulate the   officials for their 
own narrow interests, have led to a situation 
where it is Hot that people  of integrity,   people  
who   are hard-working,     honest people, forth-
right people or people who will give their  clear-
cut  opinion,   conscientious opinion,, on a file, 
can come up. People 
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can come up if they placate the rulers that be. 
This thing unfortunately started a long time 
ago, but its worst expression came to be seen 
in the Bmergency and those who came to 
power, when people revolted against the 
Emergency due to hatred for the Emergency 
regime, instead of overcoming it, perpetuated 
it. They were not ordained to go away in three 
years or aO, but perhaps they had a fore-
boding. Instead of fighting back, they 
perpetuated all the negativities of using the 
bureaucracy for the narrow interests of a 
coterie in the ruling party. And now we have 
come to> a new stage. And what is that new 
stage? In this new stage, instead of going back 
to whatever good there was earlier in the 
Congress under Nehru,, instead of going back 
to what was good in the Congress even earlier 
than Nehru's mental make-up was inhibited by 
others, they are trying to go back to the worst 
in the past and they are trying to( build up on 
that worst. Now all appointments—Delhi is a 
clear example—are dependent upon the 
goodwill of people who were once an extra-
Constitutional authority—they may not be an 
extra-Constitutional authority today because 
they have come to Parliament but the people 
who have no authority in law, »o authority in 
the way. the Government is established—and 
they are manipulating—small fries into posi-
tions of Lt. Governors and other small fries 
into the highest position, and the crime rates 
goes up instead of coming down. That is the 
way how they have manipulated things. (Time 
bell rings.) 

Sir, because you have rung the bell, I 
would say one thing, that an interesting issue 
has come up. In 1969, it was decided, 
gradually it was conceded, and) then it was 
implemented that people can take their 
examinations in their own national languages. 
They say that the result has been that 86 per 
cent opt for English, 14 per cent for other 
languages, including 11 per «ent for Hindi, 
and so this experiment 

has  failed.    If  for the people whom you are 
recruiting    with the syllabii you have, the 
outlook you want, the-foundation is the public 
school education, then  even 90 per cent will 
op^ for  English.    If  we  want  to   deliver our  
country from this cast-iron system,  if we want 
to really  bring out the best in our   country 
from among the Harijans,  from among  the  
Scheduled Castes,, from   among the Scheduled 
Tribes, from among the poor— socially,       
and       economically—from among   the  
backward     people,  if want to bring real talent 
into Services, that  talent  cannot flower in 
English language.    So it is not only essential 
to see that the national languages that are 
entered in the Eighth Schedule but even Pali 
and  Manipuri are allowed so that people are 
not inhibited. fron« lack of Public school 
education, ther are not inhibited from being not 
bom ' in    aristocracy—whether    landed    or 
capitalist    or bureaucratic    which is now 
monopolizing all the big jobs. Ani while I am 
at it—I am quite conscious of the bell you 
rang—I  would say: What do I find?    I find 
that political interference is   leading to a 
situation where even  the Intelligence Service; 
are demoralized—even the CBI and the IB—
.because today those people wh* entered the 
Services earlier and wfa» have reached a 
certain stage of standing, are not sure that 
through honest work, through integrity, through 
hari work, through proper    opinions that they 
would enter on their files, they would be  able  
to  go     any    further. What I am saying is that 
something is very very rotten  at the   root anal 
that  something very very rotten can only be 
recast if we recast the entire system,  the entire 
outlook and if we lay down the criteria of 
commitment not to  any ideology—least of all,  
to my ideology—but commitment to what is 
given in the Preamble to the Constitution, 
commitment to the Directive Principles—now     
that they say that the matter more than the 
FundameR-tal Rights—and    the commitments   
to which the country is to be led. 

Sir,  no   discussion—discussions   are jtast 
formal;    they relate to    periods 



145 Re. 28th-fleport of       [31 MAR. 1980 ] the U.P.S.G. 146 

long past—will break the cast-iron structure 
which io holding the country t<3> ransom and 
which is not allowing the country to progress 
in the way it should. Something more is 
necessary if it has to overcome all the burdens 
that we arc burdened with because we 
inherited a system from the British to which 
we are still hugging. 

That is all I can say within the time 
available. 

Thank you, Sir: 

SHRi PATTIAM RAJAN (Kerala): Mr. 
Vice-chairman, Sir, it is a good thing that the 
candidates who are appearing for the Civil 
Service Examination ha>ve got the right to 
give their answers in their own. mother-
tongue. But in the Report, the Commission 
has said that it is difficult to print the question 
papers in the regional languages. I do not find 
any reasoa why the Commission is not in a 
position to get all these things translated into 
the regional languages. 

After the Independence, ^e have been 
adopting the policy1 of appointing better 
English-knowing persons to the advantageous 
positions. Therefore, most of such posts go to 
the people from the urban areas because the 
urbanised people get more opportunities to 
educate their children in the Bnglish medium 
institutions. At the same time those who are 
coming from the rural areae, especially from 
the backward areas, even though they are 
very smart and intelligent, are rejected in. the 
appointment to such administrative posts. The 
convention of the Chairmen of the State 
Public Service Commission^ has rightly 
pointed out this fact and has called for 
something being done for the job-seekers 
from the backward areas. 

Sir, the Report has mentioned a few words 
about the grave situation of the 
unemployment in our country. The Report is 
only concerned with the educated 
unemployed youth. But the total number of 
unemployed is    esti- 

mated to be more than 60 million. The latest 
figure of unemployment shows, that there are 
14 million job-seekeni in *he live registers of 
the Employment Exchanges, who have passed 
Matriculation and above". Those who have n°t 
registered their nameo in the Employment 
Exchanges will come to more than that of the 
registered persons. According to experts there 
are more than 25 million educated unem-
ployed in our country. When will these 25 
million unemployed people get employment? 
Will the Government give an assurance that 
these educated unemployed can be employed? 
The economic policy that we have been 
pursuing since the Independence is the main 
reason for the growth of the unemployment. 
Some radical changes are needed in our 
economic policy. If we cannot eradicate the 
unemployment, then the Government should 
take the responsibility of helping the 
unemployed persons. The Government in 
West Bengal has some scheme of giving 
financial help of Rs. 50 per month to an un-
employed of the State. The Government of 
Kerala has also started such a scheme, such a 
scheme should be introduced all over the 
India as a relief to the unemployed youth of-
our country. 

Sir, when will these unemployed youth be 
able to enter into a jobf There is no answer 
from any quarter. If this present economic 
policy is continued, 1 am sure that these 
unemployed youth will not get employment 
even in 15 years or 20 year.. That means that 
these unemployed youth will have to wait for 
at least 2# years for a job. Every year the 
number of unemployed is increasing in 
millions. Therefore, I would like that the 
upper age-limit should be relaxed and that 
priority should be given to those who are 
nearing the age-limit. 

The annual income of the Commission 
through the application fee has been stated to 
be 81 lakhs of rupees whereas the expenditure 
comes to nearly 200 lakhs     of     rupees.   
That 
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depending more on the Government aid. If the 
Government would be kind enough to provide 
some more fund, the application fee system 
can be' abolished. The applications should be 
distributed free-of-cost. It would give relief to 
the job-seekers who are living in the rural and 
the backward areas. Many students who want 
to apply for some posts, do not have the 
money to pay for the application form. This 
should be abolished not only in the Union 
Public Service Commission but in the State 
Public Service Commissions also. 

Then, the personality test should be done 
away with because it is not for the purpose of 
testing 'the smartness and the intelligence of 
the candidates but to select the traditional, 
urbanised people in the name of better Eng-
lish-speaking people. 

Lastly, as we want a strong. Centre and also 
we want a strong administrative set-up, we 
also want that our States also should be stronS. 
K the States are not strong, then you cannot 
have a strong Centre. But here we find that in 
certain services, persons are appointed by the 
Central agency in State Government posts. 
And if they disobey the State Government, 
then the State Government has no power to 
take any disciplinary action against them. This 
should be changed. All those who are working 
in the State Government should be under the 
direct control of the State Government. 1 
request the Minister to think over these 
suggestions and make some amendments 
wherever necessary. 

With these words, I conclude. 
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SHRI GHANSHYAMBHAI OZA 
(Gujarat)- Sir, we had the advantage of hearing 
the speeches, very nice speeches, 0f two 
friends. One of them has seen*the working of 
the Public Service Commission form within— 
Dr. Sarup Singh and Shri Shahabuddin who 
was also himself a civil servant. They have 
thrown a lot of light on the working of the 
Public Service Commission, what are the 
shortcomings and what improvements should 
be made in the working of this institution. Sir, 
I had also occasions to see the working of the 
Public Service Commission from different 
positions. Sir, we all accept, that in a 
parliamentary democracy, Civil Services 
occupy a very important position. Therefore, 
the fathers of the Constitution, have enshrined 
the provisions about the Public Service Com-
mission in the Constitution itself. Without 
minimising the importance of other 
institutions lik? the Judiciary, I would put 
utmost emphasis on the institution of Civil 
Services, particularly because now we see, in 
the political system of this country, Go-
vernments come and Governments go. It was 
happening at the State level. Now it has been 
happening at the Central level also. In that 
context particularly, the need of the country is 
very strong Civil services, otherwise I do not 
know what is going to happen to  us. 

[The Vice-Chairman (Shri Swai Singh 
Sisodia)  in the Chair] 

What are the instrumentg with us t0 
develop this country? We collect crores tf 
rupees, through Direct and Indirect Taxes, 
from people through the Civil Service. And 
we spend them also through the Civil Service. 
Therefore, it is highly necessary, and it 
should be the concern of all of us, 
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irrespective of the party to which we belong, t0 
see that the Civil Service is doing its duty 
independently, boldly and honestly.    Over    
these year*, what  is  the     spectacle that we 
see around us.    I do not blame any political 
party for this.   But I am inclined to say    that 
we politicians—mind you, no friend    may   
take   objection from the other side of the 
House—we politicians over these years have 
demoralised the bureaucracy, the   Civil 
Services.  Even now we near in this very House    
what amount  of Interference we  are indulging 
in day  in and day out in the working of     the 
Civil Services.   We do not allow them to 
discharge their duty independently an^ 
properly.    We bring in all sorts of influences 
on their decisions      at every level.   What is 
the result? The result is that in spite of our 
spending crores oi rupee3 we do not get ade-
quate return.    And who is suffering? The poor 
people of this country.   That is why I put the 
utmost emPhasia on strengthening our Civil 
Services.   Sir, I know that the Public Service 
Commission ia trying t0 be as vigilant as is 
possible within its purview. I know the 
limitation under which they have to work.   
Left to themselves, they can exercise very 
independenF Judgement on so many things.    
Their working is also  circumscribed by various 
interpretations that have been put.      My 
friend, Mr. Shahabuddin, made a very relevant 
point.   It ig 3aid that      you must go t0 the 
Public Service Commission for promotions and 
transfers. But there is an ambiguity. A dialogue 
is going on between the Public Service 
Commissions and the     Government  that" for 
promotion,  they  need or need not go to the 
Public Service Commissions.    My friend     
suggested that if you put just  a comma after 
the word 'promotion', it may be possible.   It is 
the Chairman of the State Public Service   
Commissions and  the Union Public Service 
Commission who 
make suggestions to the Government. One 
of.the suggestions about promotion and this 
point is made out in most of the conferences    
For      ex- 

ample, it is said at page 139 of   this Report: 

"The Conference noted that at the Centre 
and in most of the States the commissions 
were associated with all promotions and 
that the Departmental Promotion Commit-
tees were presided over by the Chairman or 
Member of the Commission. The 
Conference suggested that the same 
procedure should be adopted in States where 
it was not already in force. 

It was also considered that the ambiguity 
regarding the implication of sub-clause 3(b) 
of article 320 of the Constitution should be 
removed so as to make it clear that the 
Commissions are required to be formally 
consulted if all case of promotions." 

This is a unanimous resolution adopted by the 
Chairman of all the State Public Service 
Commissions. Well, the Government is not 
paying any heed t0 it. The people are getting 
suspicious. As I said in the beginning, we 
politicians are directly and indirectly 
demoralising our administrative services. 
These promotions become a source of 
nepotism an^ what not. Therefore, I hope that 
the hon. Minister will take the first opportu-
nity to see that this ambiguity which is being 
pointed out from time to time by the 
Conferences of the Chairmen ia eliminated. 

There is  another   point    which  is being 
made at these Conferences: 

"The Conference felt that it was 
anomalous that while additional powers 
can be conferred on the Commissions only 
by legislation enacted by Parliament or 
State Legislative Assembly, exclusion of 
matters from the purview of the Com-
mission can be done by means of 
regulations issued by the President." 

If you want to confer more powers on the 
Commissions, you must go to the legislature. 
If you want take the powers excluding certain 
things from the purview of the Commission, 
you 
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need not go t0 the legislature. Is it the way of 
treating the Public Service Commission? As I 
said in the beginning, unless we make them 
fearless assuring them that justice will be 
rendered to them and no other consideration 
will be there in the working of the 
Commission, we cannot have the type 0f 
service we need so badly. What is happening 
today? If we look around, we are simply 
disgusted ana disappointed. So many friends 
have made that point. As I said I have had 
occasions to see the working of the civil 
services from different position. I have in my 
memory a very sad incident. One IAS officer 
was present at a party in which a prohibited 
item was being served. There was restriction 
on serving a particular item because of draught 
conditions. ""The Collector happened to be 
present in that feast. He immediately pointed 
out to the politicians that that item could not be 
served because it was prohibited. The 
politicians, in their arrogance said, "Oh, He 
will go on speking. You go or serving. We will 
enjoy the feast." The Collector, an young, 
honest man thought how could he be a party to 
this, and he walked out. Going to his resi-
dence, the poor fellow was in great agonies. 
He said to himself, "I see a crime committed in 
my presence. And why should I be feeling so 
helpless." So, he came with two panchas, two 
witnesses and took out a panchnama and 
raided the party and filed a case that this was in 
violation of the Restrictive Order. What 
happened is a very sorry tale. All the 
politicians took up cudgals against that officer. 
They ha,j not only seen to it that ultimately—I 
purposely use that word 'ultimately'—the case 
was withdrawn against the politicians and they 
insisted that this Collector should be degraded 
and punished. But there was no relevant 
evidence to see that he was punished. 
Therefore, the poor felow, the IAS officer of 
whom we can be very proud was transferrer! 
to a district comprising of only one -tehsil. 

SHRI L. R. NAIK (Karnataka): I hope you 
were not the Chief Minister then. 

SHRI GHANSHYAMBHAI OZA; It was a 
long story. It was one of the reasons why I 
resigned. You wiU be glad to know that. This 
is the way m which the politicians are 
working. The things about which we should 
feel proud, about the bureaucrats' working day 
in and day out, we find fault with the officers. 
But have we ever cared by ouT "Behaviour 
and by our demeanour to set a good example 
before them, by not interfering I used t0 tell 
them: "Look here. You have got a right of 
judgment. Even judgements of High Court are 
reversed by the Supreme Court. Your dis-
cretion must be properly utilised. It must be 
thoroughly honest. No other things should 
motivate you t0 come to that decision. You 
must be industrious. You must be honest. 
Don't worry whether it ig a correct decision or 
not because even the High Court judges err and 
their judgements are reversed by the Supreme 
Court." But Sir, how to instil this thing when 
all of us at every level complain? It is also 
complained in this august House. Mr. 
Kulkarni complained and so many others also 
complained. And, Sir, you also complained. 
Then, how do we expect the "Services f o 
behave in the best possible manner and in the 
larger interest of the country? Therefore, all of 
us, irrespective of the party to which we 
belong, should come together and see that the 
Services discharge their duties boldly, 
independently and honestly. And that we can 
d0 only by laying down a behaviour pattern 
which they can follow. If the fingers can be 
pointed at us that we are not free from 
corruption, the Services will say, "All right. 
You are making "lakhs and crores of rupees 
and we are making thousands." If you don't 
believe in discipline, then how do you expect 
them to be a disciplined service? If you 
indulge in insubordination, etc. how do you 
expect them to be highly disciplined and 
efficient? 
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SHRI L- R. NAIK: It is not the fault of the 
politicians alone. The fault lies with the 
corrupt services also, who join the corrupt 
politicians and together they loot the public. 
And they are responsible for the havoc that 
has been caused in the country. 

SHRI GHANSHYAMBHAI OZA: It is 
right.      It    is a    two-way    traffic. 
(.interruptions)   But who started    it? At the 
dawn 0f freedom, I remember, tbe Services were 
absolutely afraid of this.    But they found 
within a year Or two  that  these  people  were  
also of the same kind.   THat is why I said that 
it is a two-way traffic.    But the initiative    has    
been    taken    by    us. Therefore,  we have to  
take the initiative in laying down a good proce-
dure before it is too late if you want democracy 
in this country.    Don't go by the letter    of    
the    Constitution. Every now and then you are 
quoting the letter of   the   Constitution.    But 
the spirit  of democracy? We see only inherited 
the forms of democracy, the 'Legislature, the    
question hour,    the budget  an<} all that.    But 
where    is the spirt of democracy?   We see 
only the. forms of democracy    everywhere 
'around us.    But the spirit, right from the top to 
the bottom, is lacking.    It is not the way of 
running a democracy in a poor country and 
wasting crores    of rupees.    Poverty ig there. 
You know how many people are there below 
the poverty line.   And How are you going to 
alleviate their lot unless we set a pattern of 
behavour before them?   Therefore, at the time 
of dawn of freedom    Gandhiji   said   it is not 
tons of sermons   but    an    ounce    of practice 
that is needed.    But here    it is only tons of 
sermons and not    an ounce     of practice.    
The    politicians should be awakened    t0 this 
position as early as possible.   Otherwise, I see 
very dark days ahead.   Do you know "what is 
happening in the public sector?     It  is   
stinking  with  corruption "Pake any pubTTC 
secfor    organisation. Read any report and you 
will see this thing.    The National Book    Trust    
is i;ke this.    The other day I was real-Ing the 
NCERT report.   What is hap- 

21 RS—6. 

pening here? So much of wastage. {Time bell 
rings). The Food Corporation of India is 
Known as the Food Corruption of India. 
Crore3 of rupee3 are going waste. We are not 
vigilant. What example are we setting before 
them? Therefore, let us start, all of us 
combined, and create a consensus according 
to which we can run this democracy in this 
poor country. Thank you very much, Sir. 

SHRI K. K. MADHAVAN: Sir, at least on 
one account I feel that this House is not entitle 
to have a discus-sitn 0n this subject because 
we do not know what relevance it has. I have 
been fighting from the day I was sworn in this 
House to make the question hour really a 
question hour but unfortunately the thing is 
that every question is a speech and every 
supplementary question is a supplementary 
speech. I will be completing nearly four years 
and this is the experience that I have had. Hag 
this House been relevant at least in Question 
Hours? I am sorry, we have not been. 

THE     VICE-CHAIR-MAW (SHRI 
SAWAISINGH      SISODIA): NOW, 
please come to the relevant point. 
(.Interruptions). 

SHRI K. K. .MADHAVAN; Sir, this is the 
most relevant point. The relevant point is the 
dignity of the House and the responsibility, 
decency and decorum of the Members. 

Sir, it was disappointTngTo me that a very 
important Member, who is supposed to be an 
authority On the subject, the learned Doctor, 
who is a former Member of TheTTnfbn Public 
Service Commission, did not go through page 
54 of the Report. He was saying that in the 
case of Scheduled Castes and Scheduled 
Tribes the quota has been almost fulfilled. Sir, 
I am quoting.   At page 54 it is said... 

DR. SARUP SINGH: I am afraid I did not 
say that at all. I said, it can be. 

SHRI K. K. MADHAVAN; Let us see the 
facts.    At page 54 it is said: 
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belonging t0 Scheduled Castes|Scheduled 
Tribes were recommended for officiating 
promotion against 231 reserved vacancies by 
the Departmental Promotion Committees, i.e. 
DPC. That is the position In other cases also it 
is the same thing. Is it because of the dearth of 
proper persons? No, it is not. The trouble is 
that there is an article in our Constitution, 
article 335, where it is stated, "consistently 
with the maintenance of efficiency of 
administration". Who is to decide whether a 
particular candidate is efficient for the 
administration? The person sitting at the 
interview table decides it. And, who are the 
person9 sitting at the interview table? 
Interview is one of the methods to defeat this 
reservation and selection. This is one of the 
methods. 

Sir, I may be permitted to quote something 
appearing in a very recent book. The book is 
on the latest parliamentary elections in India, 
published in the year, of course, 1980. I do not 
want to mention the name of the book, 
because I do not want to give an undue 
publicity, because that may not be proper on 
my part. I quote: "However repulsive it may 
appear to some but nevertheless it is a sound 
social fact that caste is class in India and no 
social change can take place in our society 
unTeSs those who are instrumental to bringing 
about such a change belong t0 these masses." 
Sir, by the expression 'masses' I mean the 
under-privileged people, the dowh-trodden 
people, the weaker sections of the people, for 
whom the benefit of reservations is meant in 
the Constitution. But has the State come up to 
that? It has not. The position at least is that 
during the last few years, reservation in 
services has become a very controversial 
question. It may not be a pleasant thing to say 
that. But the fact is that it has become a really 
controversial question. People think that the 
Scheduled    Castes   and the 

Scheduled Tribes are now the privileged 
people. Certain people have taken*to brand 
these people as the Brahmins in the present-
day politics. Sir, there is a well-concerted, ill-
conceived, engineered and organised 
propaganda, both in the Press and among the 
authors and Stso the so-called academicians7 
or whom I have the  least  respect   ... 

DR.. SARUP SINGH: Thank you very 
much. 

SHRI K. K. MADHAVAN; I can quote 
instances, but there is not time. They say that it 
is high time that these reservations for the 
scheduled Castes and Scheduled Tribes were 
scrapped... (Interruptions). Don't disturb me, 
my lady. This is the position.     I am not 
surprised. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH        SISODIA); Mr. 
Madhavan, why are you disturbed? 

SHRI K. K. MADHAVAN; I am not 
worried; I am not surprised because I do not 
take pride in our Indian culture. What is our 
Indian culture? The Indian culture had at the 
outset preached Advaita and practised 
untouchability simultaneously. That is the 
unique character of our culture arid 
civilisation. Can we boast of it? I am speaking 
the truth. You don't know what Hindu society 
is. I know what it is. I was born an 
untouchable. 

Sir, the real truth is this. Who governs the 
country now? That has to be gone into. It is 
governed by these people, the persons who 
were mentioned in the book which I read just 
now. Bureaucracy is none other than the upper 
castes in India. I do not think I could ever 
subscribe to the view that one has necessarily 
to~be-come a revolutionary because one is 
born in the low caste; at the same time I do not 
believe that one need necessarily to be a 
reactionary because one is born a Brahmin. It 
is only the enlightened human being that can 
deliver   the   goods,   men   from   all 
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communities. But what are the prevailing 
methods? I am again quoting from another 
book. The book is not with me now, but I got 
the relevant parts from the book typed. It is a 
very-recent book. The title of the book is 
"Caste Reservation in India". The author has 
managed to get a foreword to the book written 
by the Chief Justice of a High Court. I am 
quoting... 

SHRI B. D. KHOBRAGADE (Maha. 
rashtra):  "Who is the author? 

SHRI K. K. MADHAVAN: The Chief 
Justice of a High Court has given a 
recommendation. (Interruptions) I know when 
to say and what to say. The Chief Justice of a 
High Court, with the High Court emblem 
inscribed thereon and printed, has said. I 
quote: 

"I am indeed happy to say a few words 
about this book." 

It is dated November 19, 1979, the date of the 
Foreword.   He says: 

"I have had occasion fo"*gtance through 
portions of the manuscript.   He has 
treated— 

(of course, the author)— 

.. .the various aspects of the subject in an 
analytical and well-classified manner. He 
has dealt with many intricate, vexed issues 
lucidly. The concept of reverse di& 
crimination... 

I underline these words 'reverse dis-
crimination'. 

has been adequately explained." 

Now, there is a recommendation: 

"I am sure, this book will make a place 
of honour for Judges and will adorn the 
libraries of lawyers, public, and public men 
alike." 

This Foreword was written by no less a 
person than Mr. Satish Chandra, the Chief 
Justice of the Allahabad High Court. Of 
course, I can understand    about    the    
Allahabad   High 

Court. Everything comes from there, right 
from the invalidation of Mrs. Indira Gandhis 
election. I will give you the name. Now, the 
author in his Preface says. This is much more 
curious.   I quote the author. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA):       Mr. 
Madhavan, the time allotted to you... 

SHRI K. K. MADHAVAN: This is very 
interesting, because, nobody else can quote it. 

SHRI B. ET KHOBRAGADE: He is 
dealing with important points. 

SHRI K. K. MADHAVAN: I quote the 
author: 

"The subject is engaging the attention of 
the nation at present. The Backward Classes 
Commission which has been set up by the 
Government of India to probe the 
conditions of socially and educationally 
backward classes is seized of the problem. 
In the Supreme Court and in State High 
Courts, various petitions challenging the 
reservation scheme under the Constitution 
are pending. I hope, a study might prove 
useful^to the members of the judiciary..." 

Of course, t0 the Chief Justice of the 
Allahabad High Court also. 

"...and to the Legislatures in India and to 
all those who are interested in preserving 
and promoting the strength of the 
institutions of liberty and justice." 

This is a reactionary book. This is a 
condemnable book. An academician who has 
no sense of justice has misrepresented things, 
with a bias againt the Scheduled Castes and 
the Scheduled Tribes and this book has been 
recommended by the Chief Justice of the High 
Court. I do not know what will happen to the 
writ petition that are coming up before him 
and his colleagues. In recent days, we have 
come across Judges who surrendered their 
dignity before persons, at the reins of office of 
the executive. They have surrendered    their   
noble 
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dictum "FIAT JUSTICIA RUAT COELUM". 
They have sacrified their r/)ble principles. 

Coming to the report, I say, there are so 
many methods by total denial of reservation     
in defence  services; then, by    rejection     of  
applications; fixing     impossible   qualincatitns  
like experience and so on   for the Scheduled      
Castes;       personality      tests against them; 
nature of questions, impossible  and difficult    
questions;    all these     things  are there.    The  
other methods are:   recruitment   by interview, 
promotion    by transfer,    deputation,  re-
employment,  ad hoc      and temporary    
appointments,     all   these have    no    
reservation.    It has    been condemned by this 
Report.   These are all    surreptitious methods.    
Has    the Government done any justice to   this 
Report?    The UPSC    itself have not done 
justice to their work and     the Government 
have also not done justice to this Report.    This 
is eloquent testimony    to  the    serious    
InTustice that is done to the Scheduled Castes 
and the ScheduTeaf'TrT&es.   *Everrnow after 
32 years, in spite of the 1^> per cent 
reservation for the      Scheduled Castes and the 
7J per cent reservation for the   Scheduled   
Tribes, the quantum of reservation is less than 
25 per cent of what is reserved.   This is all 
because the people who are expected to 
implement reservation are not interested in 
implementing, rather they are interested in not 
implementing it. 
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PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); Mr. Vice-
Chairman, Sir, much has been said regarding 
the way the Union Public Service Commission 
tends to favour the privileged, not because of 
its own fault perhaps, but because of the 
system prevalent, and how it acts to the 
detriment of the understanding to me the real 
problem lies in the fact that independence in 
our country did 



171                   Re. 28th Report of      [ RAJYA SABHA ] the   U.P.S.C. 172 
[Prof. Sourendra Bhattacharjee] 

not bring about any new   ethos, any new value     
because   it was the outcome of    an    unholy        
compromise between Biritish imperialism and 
our the then national leaders, in    direct-
subversion of the spirit of our national struggle 
under whose  impact British imperialism  was    
trembling    in    the post-second world war 
stage.   We are all aware of it.    The result of    
this unholy       compromise       was       that the        
British        imperialism which was tottering   at 
that     time     could leave the country      secure 
in        the belief    that they were    withdrawing 
from the    role of direct    rulers but spiritually 
they would stay on.    And actually in the     
administration       in independent India the 
spirit of    the days of inperialism hag stayed    
on. The white bureaucracy,   as we know, was 
replaced by brown bureaucracy. Now the fault 
lies with the   system and if the system that has 
been allowed to prevail is futile to  expect that a 
new working of the U.P.S.C, working within 
the four corners of    the system, will be able to 
bring about a miraculous  change.    Now that  
is by way of a remark on what has    been said    
regarding    this  aspect    of  the thing.    Now  I  
would like  to  make out  a  few points 
regarding     certain other things. 

Sir, in our Constitution the right to work 
has not been acknowledged. It goes to the 
credit of the left parties to get it accepted 
because none of the major parties agreed to it 
in recent amendments to the Constitution. 

The next second step is manpower planning. 
Now while the report under consideration is a 
much backdated report on 1977-78, it is a 
lamentation that the actual quantum of 
vacancies is not notified to the Union Public 
Service Commission. When examinations are 
held, the Commission is not able to notify 
what would be the number of vacancies. I 
regret to say that in spite of the recognition of 
the fact that there should be manpower 
planning there is no indication of the 
awareness of this fact in 

the performance of the various Minis 
tries in this regard.    My    suggestion 
is this:    In West    Bengal    we    have 
seen that a comprehensive      employ 
ment policy has been framed by   the 
Left Fromt Government.    There,   the 
live register  of the employment  ex 
change      is      being      used for 
providing        employment.          Prece 
dence is      to be given      according to 
the enrolment in the register of    the 
employment    exchange.    My submis 
sion  would  be  that  the  Government 
should apply its mind to this aspect, 
and also the UPSC, whether a total 
computation of the  vacancies  arising 
in  a  particular  area  is possible     to 
make   and whether the  live  register 
of the employment exchange  can be 
utilised  for  the   purpose   of   offering 
employment    to the unemployed.    If 
that is done—that can be done—much 
of    the    accusations    arising  out  of 
random     employment—undue   patro 
nage    and  nepotism,  all  these   com 
plaints—may    go.    I do  not  suggest 
that  nothing  like   it  is  in   existence 
in West    Bengal or   whether it has 
been perfected, but I would say that 
a step in the right direction has been 
taken and it is worth emulating    all 
over the country and it would show 
the earnestness of the powers that be 
to  deal effectively with the problem 
of  unemployment.    So I would  sug 
gest that    the  live    register  of the 
employment      exchange    should    be 
taken as the basis in matters of re 
cruitment, recruitment    even through 
examination. 

Another problem which this report raises is 
the problem of ad hoc appointments which are 
made without obtaining permission from the 
UPSC or from Public Service Commissions. 
This is a sure way of patronage. This ad hoc 
appointment is a way of back-door 
employment. This should be stopped. It has 
been seen that repeated reminders and 
warnings from the UPSC have not been able to 
remove this practiced The Government should 
assure the House that they would take earnest 
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measures to minimise the number of ad hoc 
appointments and to ensure that no ad hoc 
appointments are made except with the 
approval of the Union Public Service 
Commission. 

This current report of the Union Public 
Service Commission further refers to delays 
and irregular appointments, and a ]png list has 
been given why such things have been made. 
That is another source of nepotism. The 
Minister of State for Home Affairs should 
assure the House that this defect would be re-
moved. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Please try to 
finish. 

PROF.    SOURENDRA     BHATTA- 
CHARJEE:   I will be 'finishing, Sir. 

The suggestion given by different Members 
to relax the upper age limit in view of acute 
unemployment is a very worthy proposal and 
should be seriously considered by the 
Government./ 

Another point    which    has     been brought 
to our notice is    relating to some  organisational     
deficiency,  perhaps of the UPSC and that is, 
publication  of  the  examination  results  is not 
as prompt as it should be. It hai been  pointed  
out  that     examination results of the previous    
examination are  not  published  before  the  
notification for  the  next     examination  is 
made.    Consequently    examinees are harassed.    
They have to submit their fees once again.    So, 
steps should be . taken to    publish    the    
examination results through     Gazettes or 
through Employment News and,  at the same 
time, steps should be taken to inform the 
examinees of the    results of both the UPSC 
examination and the Staff Selection    
Commission     examination. Another aspect 
which has been brought to  our  notice  is  
regarding     the  all-India services regarding    
the    quota system.   In respect of the State 
cadres there is a rule that there will be 50 per  
cent  insiders     and 50 per  cent 

outsiders.' But there    are    instances when 50 
per    cent    recruitment hag been done but in 
the matter of giving appointment to  50  per  
cent     within the State, these    appointments 
have not been made.   This is an, imbalance 
which should be removed.    The idea, perhaps, 
of that quota    system is to ensure that a 
particular State is served by those wh0 know 
the State very intimately.    If this is not 
adhered to, that would defeat the purpose 
itself. The rule in this regard is a bit cum-
bersome  and  it     should     be     more 
straightforward and    should be    applied in a 
manner that it serves the interests of the State. 

SHRI SANTOSH    KUMAR    SAHU (Orissa):   
Mr.  Vice-Chairman,  as per Article 323(1)  this 
report is presented to the House and we have a 
chance of discussing it. 

Sir, while going through the report, we 
find—as the hon. Members are all aware—that 
the main problem, that is, the task of personnel 
selection and manpower management, has be-
come a gigantic problem before the country. 
We have to first see that there is adequate 
representation of the Scheduled Castes and the 
Scheduled Tribes and also we have to see that 
the efficiency of the public services increases. 
Sir, these are the three broad points. 

If we go through page 37 of the report, we 
will find that the number of candidates who 
applied for the various examinations held 
during the period under report was 1,24,407 as 
against 1,36,677 in the previous year. But they 
have given the explanation that Indian 
Economic Service and Statistical Service 
examinations were not held. 

In the next part of the report, they have 
reported about the educated unemployment. 
As you know, the country is facing a gigantic 
problem of educated unemployment and the 
hon. Members have already dealt with this 
matter and it has been mentioned 
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that in the Unemployment Register itself, 
nearly a crore of unemployed educated 
persons are enrolled in the country who are 
seeking jobs. But there are still more people 
who are in the rural areas who have no* regis-
tered their names. While on this problem, we 
have to see whether there is sufficient scope 
for recruitment to higher johs in our country. 
It is a most important question to consider 
while discussing UPSC. While going through 
the report, I also find that the UPSC have 
suggested that all the examinations, not only 
of the Government services but also of the 
public undertakings which has taken a gigantic 
proportion today, should be conducted in one 
examination so that the candidates need not 
come several times for the various 
examinations. Sir, in today's Economic Times 
it has been published that the total 
appointment in the public sector undertakings 
is 17.81 lakh employees as on March 31, 1973 
and 67 per cent of the total employees of the 
Central public sector enterprises belong to four 
States only. Sir, if we analyse all these things, 
I would appeal through you to the hon. 
Minister that a system can be found out for 
recruitment of the talented candidates among 
our educated unemployed who can appear in 
one single examination and can be found suit-
able for the appointment to different johs in 
different sectors. The candidates need not 
undergo the vagaries of multiple 
examinations. It has also been pointed out that 
when there were examinations held for the 
engineering service, the number of candidates 
who came, was disappointing. So we find in 
this case that many people who were 
interested for these jobs, were not available for 
the examination because go much of delay in 
publishing results also causes frustration 
among them and therefore they do not come 
for the examinations. It is also expensive to 
run to different centres. Now, Sir, coming to 
the broader aspect which we have discussed, 
what sort of personnel policy do 

we require? If.we read the report of the 
Administrative Reforms Commission, it has 
givem a very important statement: 

"The society depends for its progress and 
well being on the effective functioning of 
the Government. And Government, 
whatever its type—democratic Or 
otherwise—will, in the last analysis, be as 
good as what its personnel make it. A 
theoretically perfect administrative structure 
and unexceptionable methods of work may 
be devised, but they will be of little or no 
avail if those who man the administration 
are either unequal to their task or are 
apathetic towards it." 

So, the question here is this. Is the system of 
recruitment which we are evolving today 
quite sufficient for creating sufficient 
infrastructure and developing the personnel 
for socioeconomic development of this 
country? 

While we are discussing this problem, some 
hon. Members have also raised the question: 
what do you mean by bureaucratic 
commitment? Sir, I will like to quote from the 
world history that this bureaucratic apathy is 
not only the problem in India, bxrt it also 
happens that in the past in the United Kingdom 
in 1929 to 1931. if we analyse the history of 
the Laboutr Government of Britain, we will 
find that many of its radical reforms, could not 
be carried out because of the bureaucratic 
resistance. George Landsbury, the first 
Commissioner of the Labour Government 
introduced many reform s and there was a lot of 
resistance. Sir, if we go into the history of the 
United States wrier* there is a democratic 
government, th« same thing happened when 
Roosevelt was there. They tried to deflect 
bureaucracy on the principle that new ideas 
require new blood. Roosevelt was forced to 
assemble a new set of officials to carry out the 
new deal in U.S.A. 

Now, Sir, another aspect. It is very highly 
distressing. The Indian bureau- 
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cracy has inherited a very ^ood tradi 
tion, and it has some name in the 
world. But if we analyse the econo 
mic development of the country and 
the management of the public sector 
undertakings which require new 
dynamism and new outlook, we find 
that we have not got so much of 
succes in our achievement. The social 
scientists have pointed out this. The 
fundamental question is that the 
bureaucracy must have a representa 
tive character. As many of the Mem 
bers have pointed out, Sir, when we 
think of the backward areas, when we 
think of the backward people until a 
lot of people are given proper repre 
sentation in the services. It is natural 
that people coming from the higher 
echelons of the society cannot devote 
more time for the socio-economic deve 
lopment of the bockward people. So, 
this has been going on here in this 
decade. More and more people should 
come to the services. Only giving 
resolutions will not help. There was 
also   a   recommendation      by the 
Administrative Reforms Commission that 
more scholarships not only to the Scheduled 
Castes and the Scheduled Tribes but also to 
the backward people should be there but there 
should be coaching schemes also for the 
backward people so that we can see that these 
people also take part in the administrative 
machinery of the country. Changes in the 
mode and sources of recruitment of the 
administrative elite in substantial numbers 
from all social classes and strata is desirable. 

Now, Sir, I come to one more point. What 
is lacking in our Government service today is 
the lack of promotional facilities for the real 
talent and the honest work. Sir, we know of 
the problem of brain-drain. Many of the 
scientists and technicians who have earned 
name outside the country, have been leaving 
this country because of the one problem that 
we do not give due regard to the person's 
integrity, honesty of work and his knowledge 
in his field, as a result of which he hag no 
scope and. he is frustrated.    Many a scientist 
feel that 

they are not properly represented in the 
bureaucratic set up and that they have no 
avenues of promotion. 

The UPSC Report has suggested that every 
Government should make a list of persons to 
be promoted in the coming years so that it is 
properly done. But it is not sufficient. The 
UPSC might have referred in the report to 
promotion. The usual classification should not 
be there. A different classification should b° 
there. They have formulated new principles, I 
think. The hon. Minister should direct the 
UPSC to consider this point also. They can 
provide for promotion out of turn looking to 
their work and their ability to perform their 
functions. Mere acadlemic qualifications and 
better knowledge of English were the criteria 
for promotions in the past. But now since we 
are a welfare State and are concerned with 
socio-economic development, more than 
maintenance of status quo, the objective of the 
nation has radically changed. We are giving 
mora importance to building a welfare society 
and to improving the socio-economic 
conditions and to help the progress of every 
individual, our outlook should change. Sir, in 
the public sector undertakings a new develop-
ment is needed. The basic industries must 
grow. So we must give more importance to 
the managerial cadre. The science of 
management is a recognised subject in the 
international field. So persons having 
management science training should be given 
more attention. As pointed out by many of the 
previous speakers, the commitment should not 
be personal. The commitment should be to the 
national Constitution and the basic objectives 
like the democratic set-up where people will 
participate in the administration. So they 
should have regard for the people who come to 
discuss problems with them, as, for example, 
how the backward areas will develop, and 
how more importance should be given to the 
economic development of the different sectors 
of people. So, these things require a new 
orientation.   The Union Public Service Com- 
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mission should also try to see how a better 
appraisal of the working jf the officers can be 
made for purposes    of promotion.    And there 
must be more scope  for  promotion.    The  
Administrative Reforms Commission has    also 
suggested that 40 per    cent 0f    the posts in 
every    category    should be filled by    
promotion.    I    would also like the hon. 
Minister to see h>w the scientists  and the 
brilliant people cf this country, who are much 
respected outside the country and who are doing 
an immense job for the development of science 
and    technology, can be involved in the 
development of our country and how they can 
get proper job satisfaction and enough scope for 
their    talents.      That is    one of the national 
problems,    and    the    Union Public Service 
Commission    which is charged with great 
responsibilities by the founding fathers of the 
Constitution, by the provisions of the Consti-
tution, should look to such great problems  
instead  of  attending  merely  to routine work.    
We have  invested so much in the public sector 
and if the public sector    undertakings    are not 
run well, if they are    not    properly managed, 
naturally the whole economy will  collapse.    
We     have  made     an investment of more than 
Rs.     15,000 crores in the public sector and 
these undertakings  are '"Imgaged in transforming 
the natural wealth into production which will 
lead to prosperity of the country.    If we do not 
look to this aspect as to how    they can be 
managed better, if we do not provide a  better 
managerial  cadre  for them, then I think we have 
no future. To see that these things develop 
properly, there should be a    thorough    reform 
in the    administrative    system. Now, in    
American    universities and other    places,    we    
see    that every year .   .  . 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA); Mr. Sahu, you 
have to conclude. 

SHRI SANTOSH KUMAR SAHU... every 
ye«r, assessment of an    officer    ' 

is done. If his assessment comes to "A Grade", 
he ought to be promoted. But if his assessment 
is not up to the mark, that is, if it comes to "C 
Grade" he needs to be demoted. There is no 
question of getting a promotion simply 
because a person is senior and is sitting tight in 
his position. There must be a proper 
assessment of the job. The Union Public 
Service Commission will do an immense job 
if they can evolve a proper appraisal of the 
officers in the context of the constitutional 
responsibilities of democracy and socialistic 
involvement. Otherwise the country can never 
progress. It will be retarded.   With these 
words... 

SHRI BHUPESH GUPTA: The system of 
CR should change. It is a wrong system. 

SHRI SANTOSH KUMAR SAHU: The 
hon. Member, Mr. Bhupesh Gupta, has also 
pointed out this. The present system of CR 
requires that you only please the higher 
bosses. It does not help ultimately in the 
achievement of the goals of this country. The 
UPSC is charged with such great responsi-
bilities by the Constitution, it ought to evolve 
a proper unified examination for all the 
candidates who are qualified for it, so that 
with the basic education and with different 
aptitudes they fit into the different walks of 
life for the achievement of the national goals.    
Thank you. 
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"Ram was the father of Sita—True or false. 

Site was the mother of Ram—true or false. 
Lakshman was the brother of Ram^True or 
false. 
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SHRI S. W. DHABE (Maharashtra): Mr. 
Vice-Chairman, Sir, I would like to know 
from the Minister what has happened to the 
27th Report of the UFSC. Sir, we discussed 
the 26th Report in this House on 15-11-77. 
That was for the period 1975 to 31st March 
1976. But I would like to know whether the 
27th Report has been laid on the Table of the 
Hou3e why it has not been discussed. 

Sir, two or three very important questions 
are involved with the UPSC examinations. 
Firstly, Sir, we find an examination was held 
in June 1979 for which 1,02,000 persona 
applied. Hardly 70,000 person3 appeared in 
that and the persons who were declared 
eligible—their number was 7700 only.    If we 
examine the figures 

which are - given in Annexure VII, it will be    
seen,    at    page    119,    that twenty-eight 
Universities     are mentioned and those who    
qualified are only seven out of~the candidate3 
from 28  Universities.    On  the  othar hand, 
some  Universities     in     India     have 
monopolised  and their     students are always 
appearing in the examinations and a large 
number  of students     cf those Universities 
have passed,     me reason may be that they are 
providing more facilities in     coaching  and 
preparing them coming from the University    
jurisdiction    areas.    If    this scheme is t0 be 
successful, then, Sir, the  UPSC  cannot  do  
anything in the country,   as  under  article  320  
it  has a  limited      purpose,  i.e.  of     holding 
examinations.    A great responsibility lies on 
the Government that they provide  facilities  for  
students  from  the rural   areas  and  also  the     
backward communities so that they can 
compete with others.    Another reason is that 
since some students and some people are rich 
and are in a position to get better  education  
and  better facilities of public schools and the 
other persons who are in the rural    areas not 
only  do not  have proper     personnel for 
teaching but also the environment is such that    
they    cannot    compete with  those  students  
who     are   from public  schools.    Therefore,  
unless we have  a uniform system  of education, 
unless we have uniform    educational 
opportunities,  this  discrimination will 
continue.    And,     therefore,   I   would appeal 
to the    Government    *hrcugh you,  Sir, that     
it     should     seriously consider whether it can    
provide    a uniform  system  of education  and  
at least     talented    students    from    the rural  
and backward areas should    be given  special 
coaching so     that they can compete with the 
others. 

Another thing which is very pertinent and 
is connected with this is this. The Services 
through the UPSC do not remain attractive 
any longer. The talented people do not come. 
Out of one lakh and odd people, only 70,000 
appeared in the examination. The pay scales 
in public services are    incom- 
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parable with the public sector undertakings 
and there is demand from the Government 
'employees that there should be parity 
between their salaries and those of the public 
sector employees. Therefore, it is very 
essential that this is done, in England this was 
done by the Pristley Commission and the 
salaries of the public services were kept 
higher than those of the public sector 
employees. This is the major reason why 
talent is not coming forward for public 
services-The engineers and doctors are 
leaving the country and going abroad, the 
reason is that our pay scales are not attractive. 
If the talented peole do not come to the 
serivces, nothing will improve. There should 
be parity. Or, I would say that the pay scales 
of government employees should be higher 
than the public sector employees. Unless this 
is done, the important wing of the 
Government, the Executive, will not function 
efficiently. Even the clerk who passes orders 
in Government offices gets less salary than his 
counterpart in the nublic sector undertaking 
for whom he passes orders. 

My next point is regarding recruitment in 
public sector. Important public sectors such as 
Coal India are not governed by the U.P.S.C. 
There are ad hoc appointments or 
administrative orders constituting selection 
committees. Nobody can be appointed. 
Sometimes, Government Officers are 
transferred to public sector. Therefore, it is 
high time that article 321 of the Constitution 
is invoked and Parliament should provide a 
law by which the recruitment to public sector 
can be controlled. Therefore, my suggestion' 
is the U.P.S.C. should not only hold 
examination, but the Parliament should make 
a law by which the statutory bodies are also 
governed. Organisation like Coal India. Steel 
and other industries should also be governed 
by U.P.S.C. I vvilj also like to suggest that in 
the meanwhile there should be some 
arrangement that with the Selection 
Committees of the public sector undertakings 
some Members 

of the U.P.S.C. may be associated so that the 
recruitment is fair and impartial. Lastly, I 
want to know from the hon. Minister whether 
everything is being done to clear the backlog 
of recruitment for Schedled Castes and 
Scheduled Tribes. Every ye^r we hear that it 
is not done because talent 1? not available. Is 
it because of this reason or because of some 
other reason? If the services have to be 
efficient, then the standards are important. I 
am sure that if the people in rural areas and 
backward areas are given training there will 
be no problem. Moreover in view of the Cons-
titutional requirement it is essential that the 
backlog is cleared and the Scheduled Castes 
and the Scheduled Tribes are given their 
propar share. Lastly, I would ask wny the 27th 
report was not discussed. The report loses its 
importance if we discuss . it after two or three 
years. We make so many suggestions. What is 
the action taken on them? We do not find any 
mention about it in the report. Whatever 
suggestions were made on the last report have 
not been mentioned in this report. There is no 
indication of any follow-up action. There 
should be a practice in this House that when-
ever suggestions are mad';, and if the Minister 
assures that they would be implemented then 
the next report should contain and give 
information as to what has been the various 
suggestions and what action had been taken 
on them. Thank you, very much, Sir. 

SHRI P. VENKATASUBBAIAH: Mr. 
Vice-Chairman, Sir, I thank all the hon. 
Members who have partiri-pated in the 
discussion and have made very valuable 
suggestions. I may assure the hon. Members 
that whatever suggestions that have been 
made in this House will have the utmost con-
sideration by the Government, the things 
pertaining to the Government. 

As the hon. Members are aware, the UPSC 
enjoys unique position and this Commision is 
answerable to Parliament and to the President. 
The Executive has nothing to do with or 
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they cannot interfere in the working of the 
UPSC. That is the unique position that has 
been given by the Founders of our 
Constitution. 

Sir, some Members have raised certain 
objections with regard to delay in presenting 
the Report of the U.P.S.C. Sir, the hon. 
Member who preceded me has asked as to 
what happened to the 27th Report. Sir, the 
27th Report was placed on the Table of the 
House on 29th November, 1978. Though the 
notice was given for a discussion and it was 
listed on 12th and 13th December, 1978, it 
could not be taken up. Again, it was listed on 
the 28th December, 1978 and again it could 
not be taken up. It was the previous Janata 
Party Government which was in power and I 
do not know what the reasons were that com-
pelled them for not placing this Report for a 
discussion. 

SHRI NAGESHWAR PRASAD SHAHI: 
Even this Government is postponing it. And 
we asserted and sought  a discussion on it  
today. 

SHRI P. VENKATASUBBAIAH: I am 
very sorry, Sir, we have taken the earliest 
opportunity of placing this Report on the 
Table of. the House. 

SHRI S. W. DHABE: Both the Reports 
should have been discussed together. 

SHRI P. VENKATASUBBAIAH: We have 
taken the earliest, opportunity to place the 
report on the Table of both the Rajya Sabha 
and the Lok Sabha. Sir, we have received the 
typed copy of the 28th Report on 1-2-1979. 
The date of receipt of the -printed copy in 
English was 7-8-1979 and the Hindi copy was 
16-10-1979. And the date on which we placed 
it on the Table of the Rajya Sabha was 30-1-
1980. So, we have taken the earliest 
opportunity of not only placing it on the Table 
of the House but also initiating a discussion on 
this very important Report. 

Sir, in this connection, I may mention  that 
I in the     capacity  of the 

Chairman of the Estimates Committee, have 
gone into the working of the UPSC in great 
detail. And I have submitted a report which is 
called the 47th Report. 

SHRI BHUPESH GUPTA: Mr. Ven-
katasubbaiah, you were there as an old 
colleague of ours. It is you who in 1967 
moved that Resolution against defection. And 
life has put you in such a position today that 
you belong to a Party which has organised the 
world's biggest number of defections within  
two  months. 

SHRI P. VENKATASUBBAIAH: Sir, I 
entirely disagree with the hon. Member. It is 
the other parties—I am not referring to his 
party—which has engineered the defections 
on a very large scale. Sir. . . 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): There was no defection in the 
UPSC. You continue your reply. 

SHRI BHUPESH GUPTA: Sir, in 
December, 1967, he moved a Motion. And 
you will be thrilled by reading that speech, on 
the basis of which a Committee was appointed 
which included members from all Parties. 
Jayaprakash Narayan and we from various 
parties gave our recommendations. Sir, at that 
time the party to which he belonged was in 
danger of I having Gaya Rams. Tha moment 
Aya Rams prospect brightened up, everything 
was forgotten. Now, as I say, everybody has 
organised defections, you are right. But to my 
knowledge you have set a record. Within sixty 
days nobody in the world in a parliamentary 
democracy has organised 240 defections as 
you have done! 

6 P.M. 
THE VICE-CHAIRMAN (SHRI 

SAWAISINGH SISODIA): Just now let  him  
reply. 

SHRI NARASINGHA PRASAD NANDA: 
Sir, that also is a thrilling experience such as 
the Resolution was. 
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THE     VICE-CHAIRMAN       (SHRI 
SAWAISINGH SISODIA):      Mr. 
Bhupesh Gupta has    got    many    ex-
periences. 

SHRI P. VENKATASUBBAIAH: Sir, I 
am flattered by che compliments paid by a 
very veteran senior parliamentarian like Shri 
Bhupesh Gupta. But in the latter portion of it 
he made certain charges against our Govern-
ment and our Party. 1 would like to humbly 
submit to Shri Bhupesh Gupta that nobody 
has engineered any defections. The hon. 
Members who have had their ideological 
convictions have joined  our party.   
(Intermptums). 

SHRI BHUPESH GUPTA: That was not 
there in your speech. 

SHRI P. VENKATASUBBAIAH: Every 
Member in this House is honourable. We 
canot question the integrity of their character. 
Nobody should cast aspersions on hon. Mem-
bers. So, I strongly protest against it. If any 
hon. Member because of his ideological 
conviction has come over to our party, we 
wholeheartedly welcome him. Sir, this is 
casting aspersions on the hon. Members. I 
would only request Shri Bhupesh Gupta to 
refrain from making such observations. 

SHRI BHUPESH GUPTA: Sir, on a point 
of personal explanation as my name has been 
mentioned. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): How long will 
you carry on like this? 

SHRI BHUPESH GUPTA: Sir, as you 
know a committee was aopointed in January, 
1968 on the basis of his Resolution and, Sir, 
Ws worked on that committee. The Chairman 
of that Committee was Mr. Chavan. All the 
leaders of the parties were there. 
(Interruptions). I have read everything. I can 
almost reproduce his speech. In his speech 
there was no such reference to ideology. It 
was said, if you cross the floor, leave one 

party to join another, you are a defector and 
that is the speech that he made. I would like to 
make that speech now. Honestly, this is 
another compliment to you. If I have to speak 
on that subject, I shall bring your speech of 
December 1967 and read it. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Let him give the 
reply. 

SHRI BHUPESH GUPTA: Therefore, let 
us not go into it. Life is like that. Men 
change. You have changed. I have not 
changed, except changing my seat. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Let him reply. 
Please come to the point. 

SHRI P. VENKATASUBBAIAH: He has 
changed his sympathies from one party to 
anothtv party. He has not changed. 

Sir, in presenting that Report I made a 
suggestion with regard tc holding a meeting of 
the Service Commissions of the States and the 
Union Public Service Commission 
periodically at least once in three years. Sir, as 
you all are aware, these State Public Service 
Commissions are not within the purview or 
jurisdiction of the UPSC or the Government 
of India. They are listed in Part II of the 
Constitution and they are independent as they 
are independent of the Union Public Service 
Commission. 

SHRI NAGESHWAR PRASAD SHAHI: 
The Constitution can be amended. 

SHRI P. VENKATASUBBAIAH: Dr. 
Sarup Singh made valuable suggestions. Sir, 
he had the experience of working as a 
Member of the Union Public Service 
Commission. He is a noted academician and 
educationist. We have got every regard and 
respect for the observations he has made. Sir, 
one observation he made was about the 
emoluments and the amenities   of  the  Union  
Public   Ser- 
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vice Commission Members. I may mention in 
this connection that, so far as the non-official 
Members are concerned, in 1976, the pensions 
of the Chairman had been raised from Rs. 
6,000 to Rs. 9,240 for six years' service, and 
those of the Members from Rs. 6,000 to Rs. 
8,400 for six years' service. In 1979, relief in 
pension was aiso granted, as is admissible to 
the Central Government officers. Official 
Members got their pension according to 
several rules applicable to them. Apart from 
that, under article 318 of the Constitution, the 
President is empowered to make regulations 
about the conditions of service of the Mem-
bers of the Union Public Service Commission 
and in September, 1969 the Government 
issued the Union Public Service Commission 
(Members) Regulations, 1969 incorporating 
the conditions of service of the Members. Sir, 
the main four amendments were moved from 
time to time to the Union Public Service 
Commission (Members) Regulation*. 1969 
incorporating provision for cash payment in 
lieu of unutilised earned leave, making the 
Members eligible for greater relief in pension 
at the rates applicable to the Central 
Government officers, making provision for 
commutation of pension in accordance with 
the rules applicable to, the Central 
Government officers of the highest grade, 
making the Chairman and the Members eli-
gible to receive D.A. and Addl. D.A. at the 
rates applicable from time to time to 
Secretaries and Additional Secretaries 
(respectively) to the Gov. ernment of India, 
and introduction of Contributory Provident 
Fund. These are some of the emoluments or 
am-pnities that have been provided to the 
Chairman and other Members of the Union 
Public Service Commission. 

Another important suggestion made by Dr. 
Sarup Singh was that the relation between the 
State Service Commissions and the Union 
Public Service Commission should be analo-
gous to the relation that exists between the 
High Courts and the Supreme   Court,   if  I   
remember  correct. 

Sir, unless the Constitution is amended, we 
have no authority in the present 
circumstances to make such a change. If it is 
found to be useful, then that matter can be 
examined a little later. 

Sir, Shri Shahabuddin'bade certain 
suggestions. About his suggestion with 
regard to the creation of AJ1-Inuia Services 
like the Indian Industrial Management, the 
Indian Technical Services, I can say that this 
is a very good suggestion and I may inform 
the hon. House that it will receive  our  
utmost  consideration. 

SHRI BHUPESH GUPTA: But without 
violating or encroaching upon the autonomy 
of the States. 

SHRI P. VENKATASUBBAIAH: I am 
only speaking about the All-India Services 
that are mentioned here. 

And another thing Dr. Sarup Singh 
mentioned was about delegation of re-
cruitment of certain Services. Class B 
Services, from the Union Public Service 
Commission to the Staff Selection 
Commission. This is a matter that the Union 
Public Service Commission has to think over. 

SHRI BHUPESH GUPTA: A problem has 
arisen in this country. How are you going to 
solve it? There are some who are directly 
recruited into the Central Services; and there 
also you bring people from the States on 
deputation. Now, it seems the conflict 
between the two categories is growing. 
Deputationists feel they are being let down. I 
do not say everything they say is right. But 
there are such feelings. This is there in the 
intelligence branch also. Now, the 
deputationists are going to the court, with the 
complaint that they are being let down- They 
say that they are not being given their due 
position vis-avis the direct recruits who, they 
say, are being patronised. This is not there in 
the central intelligence only. Why should the 
central intelligence people go to the court? 
This is happening, I am told, in many spheres. 
The CBI protested. 
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The feeling is there in the central 

intelligence service and in many other 
services. Now, have you got any sound rules, 
democratic rules, to resolve this conflict 
between the so-called deputationists who are 
from the States and those who are directly re-
cruited, and who do not come from the 
States? The conflict is going on and in this 
connection, it has been pointed out, I think, 
the UPSC has noted this fear—that the 
confidential report of the character roll, which 
is a very bad instrument, which is very 
archaic and which is very old, is utilised to 
keep down the officials and to ask the juniors 
to do things which they are out expected to 
do. Many officials have been persecuted 
through this machanism of the so-called CRs. 
Suggestions have been made—by the 
Administrative Reforms Commission, I 
think—that this should be changed, the 
system of writing CRs. 

SHRI P. VENKATASUBBAIAH: Sir, in 
regard to the point made by Shri Shahabuddin 
about the creation of a separate union territory 
service, I would like to inform the House that 
there is already recruitment for the union 
territory service and there is no need to create 
a separate union territory service. He has said 
that only students from particular universities 
and colleges are taken. There arc certain 
premier univercities in the country which have 
a gloriou3 academic record at their disposal 
and naturally, those people who come from 
these colleges will fare well in the all-India 
services. It does not mean that the Calcutta 
University is confined only to Bengalis or the 
Delhi University is confined only to the 
people from Delhi. People 'rom various Stater 
come and study even in Delhi which has a 
cosmopolitan cha-ractor. Even then, the basic 
point would be a change in our educational 
system. About people to be recruited who 
have a rural background, I have already stated 
in rny introductory remarks th'it this has been 
simplified and the 1 ccent, whether he has 
come 

from the public school and so on, is not taken 
into consideration. His knowledge on a 
subject, even .if he expresses his answer in 
syllables and in words, is taken into 
consideration. Several improvements have 
been made in regard to bringing people from 
the rural background. Another valid point 
which has been made by Dr. Sarup Singh and 
with which I am in agreement, is that even 
though there are statistics which show that 
from the rural areas, a large number of people 
are coming up, I do not believe in this, aa he 
has cofrectly put it. The address given, the 
wrong ad-ress which is given, all these factors 
are there. The Union Public Service 
Commission is doing its best to reorient to 
modernise and to see that the recruitment is 
made and such people are selected who will be 
in tune with the aspirations and who are 
committed to the objectives and the principles 
of the Consitution. Commitment does not 
mean commitment to any one political party or 
to any one individual. It meana commitment to 
the basic principles of democracy, secularism 
and socialism. If we could recruit people who 
are committed to these basic ideals, we would 
have done the greatest service. That should be 
the aim and I hope that is the aim 0* the UPSC. 

SHRI BHUPESH GUPTA: You have to 
define that. 

SHRI P. VENKATASUBBAIAH: Many 
suggestions have been made by the hon. 
Members with regard to ad-hoc appointments, 
delay in giving appointments once they are 
selected, etc. All these factors will be taken 
care of and I can only point out here that in the 
Report of the UPSC they have said only in 
one case that the Government had not 
accepted the recommendation out of several 
cases, but I am satisfied with that. The delays, 
the ad hoc appointments; for these the 
Government is trying hard to impress upon 
the Departments and the Ministries concerned 
that they should improve and this ad hoc ap-
pointment   system   should   be  discou- 
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raged as much as possible. The delays that are 
involved are that the selected candidates have 
to undergo certain tests, medical test as well as 
his background and antecedents' record has to 
be checked up. These are delays involved. One 
suggestion made is with regard to the medical 
test. It has been proposed    that the  candidates    
who come  for  interviews should undergo the 
medical test there itself so    that this delay is 
obviated. These are some of   the  suggestions   
that   are     being made.   On one point about 
recuritment of  these   Scheduled   Castes   and   
the Scheduled     Tribes,   I  would  like  to say  
that  if is the Government's endeavour to see 
that full justice is done to these  depressed 
classes, to people who have been neglected for 
centuries and other weaker sections of the so-
ciety.  I may inform  the House that the  
present     Union  Public     Service 
Commission is headed by a Scheduled  Caste  
member,  Dr.   Sahare.   Previously, it was    
headed by Shri R. Kidwai, a Muslim. So, sir, 
the UPSC is reflective    of    the    national 
sentiments and national composition.      It is a 
body which is doing its duty   to safeguard the 
interests of the nation, to recruit the best 
possible candidates who can serve the country 
in a dedicated manner. 

To the recommendation, whichever is 
possible, Government will certainly give due 
consideration. Whatever we have to convey 
to the UPSC it will be conveyed. I once again 
thank the hon. Members for giving such 
valuable suggestions and I may be pardoned 
because for lack of time I have not been able 
to daal with all the points mentioned in the 
House. 

SHRI K. K. MADHAVAN: It is 
mentioned in the Report that the De-
partmental Promotion Committees have not 
met at all. 

SHRI P. VENKATASUBBAIAH: It will 
be taken note of. If there is any delay it will 
be gone into. The Departmental Promotion 
Committees; there will be a member of the 
UPSC also associated with them. 

Therefore, Sir, I am happy that the 
Members have given very valuable 
suggestions. They will be given due 
consideration with utmost respect. We will 
see that the recommendations with regard to 
the working of the UPSC and also of the 
Government Departments and Ministeries 
which are to implement the recommendations 
of the UPSC, are honestly implemented as far 
as possible. 

With these   words  I  conclude. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Let us go to the 
last item. 

SHRI BHUPESH GUPTA; We want it to   
be deferred.   All are gone now. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI BHISHMA NARAIN 
SINGH); With all respect to hon. Bhupesh 
Dada I agree that this last item can be taken 
up in the next session. 

SHRI BHUPESH GUPTA: I thank my 
younger brother. 

THE VICE- CHAIRMAN (SHRI 
SAWAISINGH  
 

): Looking to 
the desire of the House, the last item is 
postponed. Now the House stands adjourned 
sine die. 

The House then adjourned sine 
die at nineteen minutes past six of 
the clock. 
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